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GOVERNMENT OF INDIA

Cabinet Ministers

The Prime Minister and also in-charge of the
following Ministries/Departments:-

i) The Ministry of Personnel, Public Grievances
and Pensions;

ii) The Department of Atomic Energy;

i)  The Department of Space;

All important policy issues; and

All other portfolios not allocated to any Minister

The Minister of Defence

The Minister of Home Affairs; and
The Minister of Cooperation

The Minister of Road Transport and Highways
The Minister of Health and Family Welfare; and
The Minister of Chemicals and Fertilizers

The Minister of Agriculture and Farmers Welfare;
and

The Minister of Finance; and
The Minister of Corporate Affairs

The Minister of External Affairs

The Minister of Housing and Urban Affairs; and
The Minister of Power

The Minister of Heavy Industries; and
The Minister of Steel

The Minister of Commerce and Industry
The Minister of Education

The Minister of Micro, Small and Medium
Enterprises

(xvi)

Content Page t



(xviD) [RAJYA SABHA]

Shri Rajiv Ranjan Singh alias The Minister of Panchayati Raj; and

Lalan Singh The Minister of Fisheries, Animal Husbandry and
Dairying

Shri Sarbananda Sonowal The Minister of Ports, Shipping and Waterways

Dr. Virendra Kumar The Minister of Social Justice and Empowerment

Shri Kinjarapu Rammohan Naidu The Minister of Civil Aviation

Shri Pralhad Joshi The Minister of Consumer Affairs, Food and Public
Distribution; and
The Minister of New and Renewable Energy

Shri Jual Oram The Minister of Tribal Affairs
Shri Giriraj Singh The Minister of Textiles
Shri Ashwini Vaishnaw The Minister of Railways;

The Minister of Information and Broadcasting; and
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Technology

Shri Jyotiraditya M. Scindia The Minister of Communications; and
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Shri Bhupender Yadav The Minister of Environment, Forest and Climate
Change

Shri Gajendra Singh Shekhawat The Minister of Culture; and
The Minister of Tourism

Shrimati Annpurna Devi The Minister of Women and Child Development

Shri Kiren Rijiju The Minister of Parliamentary Affairs; and
The Minister of Minority Affairs

Shri Hardeep Singh Puri The Minister of Petroleum and Natural Gas
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The Minister of State in the Ministry of Parliamentary Affairs
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Ganpatrao The Minister of State in the Ministry of Health and Family
Welfare

Shri Jayant Chaudhary The Minister of State of the Ministry of Skill Development and
Entrepreneurship; and
The Minister of State in the Ministry of Education
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Ministers of State

The Minister of State in the Ministry of Commerce and
Industry; and

The Minister of State in the Ministry of Electronics and
Information Technology

The Minister of State in the Ministry of Power; and
The Minister of State in the Ministry of New and Renewable
Energy

The Minister of State in the Ministry of Finance
The Minister of State in the Ministry of Cooperation

The Minister of State in the Ministry of Social Justice and
Empowerment

The Minister of State in the Ministry of Agriculture and Farmers

Welfare
The Minister of State in the Ministry of Home Affairs

The Minister of State in the Ministry of Health and Family
Welfare; and
The Minister of State in the Ministry of Chemicals and Fertilizers

The Minister of State in the Ministry of Jal Shakti; and
The Minister of State in the Ministry of Railways

The Minister of State in the Ministry of Rural Development; and
The Minister of State in the Ministry of Communications

The Minister of State in the Ministry of Fisheries, Animal
Husbandry and Dairying; and
The Minister of State in the Ministry of Panchayati Raj

The Minister of State in the Ministry of Micro, Small and

Medium Enterprises; and
The Minister of State in the Ministry of Labour and Employment
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Shri Kirtivardhan Singh The Minister of State in the Ministry of Environment, Forest
and Climate Change; and
The Minister of State in the Ministry of External Affairs

Shri B. L. Verma The Minister of State in the Ministry of Consumer Affairs, Food
and Public Distribution; and
The Minister of State in the Ministry of Social Justice and

Empowerment

Shri Shantanu Thakur The Minister of State in the Ministry of Ports, Shipping and
Waterways

Shri Suresh Gopi The Minister of State in the Ministry of Petroleum and Natural
Gas; and

The Minister of State in the Ministry of Tourism

Dr. L. Murugan The Minister of State in the Ministry of Information and
Broadcasting; and
The Minister of State in the Ministry of Parliamentary Affairs

Shri Ajay Tamta The Minister of State in the Ministry of Road Transport and
Highways

Shri Bandi Sanjay Kumar  The Minister of State in the Ministry of Home Affairs
Shri Kamlesh Paswan The Minister of State in the Ministry of Rural Development

Shri Bhagirath Choudhary The Minister of State in the Ministry of Agriculture and Farmers
Welfare

Shri Satish Chandra Dubey The Minister of State in the Ministry of Coal; and
The Minister of State in the Ministry of Mines

Shri Sanjay Seth The Minister of State in the Ministry of Defence
Shri Ravneet Singh The Minister of State in the Ministry of Food Processing

Industries; and
The Minister of State in the Ministry of Railways
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The Minister of State in the Ministry of Tribal Affairs

The Minister of State in the Ministry of Youth Affairs and Sports

The Minister of State in the Ministry of Education; and
The Minister of State in the Ministry of Development of North
Eastern Region

The Minister of State in the Ministry of Women and Child
Development

The Minister of State in the Ministry of Housing and Urban
Affairs

The Minister of State in the Ministry of Jal Shakti

The Minister of State in the Ministry of Heavy Industries; and
The Minister of State in the Ministry of Steel

The Minister of State in the Ministry of Corporate Affairs; and
The Minister of State in the Ministry of Road Transport and
Highways

The Minister of State in the Ministry of Consumer Affairs, Food

and Public Distribution

The Minister of State in the Ministry of Cooperation; and
The Minister of State in the Ministry of Civil Aviation

The Minister of State in the Ministry of Minority Affairs; and
The Minister of State in the Ministry of Fisheries, Animal
Husbandry and Dairying

The Minister of State in the Ministry of External Affairs; and
The Minister of State in the Ministry of Textiles
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RAJYA SABHA
Monday, the 22" July, 2024 / 31 Ashadha, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

(The National Anthem, Jana Gana Mana', was played)

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | take this opportunity to extend warm birthday
greetings to the hon. Leader of the Opposition and President of the Indian National
Congress, Shri Mallikarjun Kharge, whose birthday was yesterday, 21%' July.

Shri Kharge, a senior politicianin the country, has served in various
constitutional positions, including as Union Cabinet Minister, Member of Lok Sabha
for two terms, Minister in the Karnataka Government and Leader of Opposition of
Karnataka Legislative Assembly. He had been a Member of Karnataka Legislative
Assembly for nine consecutive terms from 1972 to 2009. He has been an influential
labour union leader passionately advocating cause of workers.

Shri Kharge is a remarkable polyglot, which enriches his engagement with
diverse communities. His interest in sports, including kabaddi, hockey, and football,
further exemplifies his dynamic personality. This House has often been delighted by
his wit and humour which effortlessly lighten the atmosphere. He is married to
Shrimati Radhabai Kharge. The couple is blessed with sons, Priyank, who is a
Cabinet Minister in the Government of Karnataka, Rahul and Milind, and daughters,
Priyadarshini, and Dr. Jayashree, who is married to Shri Radhakrishna, Member of
Parliament, Lok Sabha. On behalf of the entire House, | wish him a very happy and
healthy life.

Hon. Members, | am pleased to extend birthday greetings to hon. Member of
Parliament, Shri S. Niranjan Reddy. His birthday is today. A senior advocate in the
Supreme Court of India, he has served as the standing counsel for both the Election
Commission of India and the Medical Council of India. Shri Niranjan Reddy has been a
Member of this House representing the State of Andhra Pradesh since June 2022. Mr.
Reddy’s reflections in this House, especially on the three new laws pertaining to
criminal jurisprudence, /75 years of our Parliamentary journey and also on the
Telecommunication Bill have been enormously beneficial to this House.
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Mr. Reddy has impactfully represented India as part of India’s Parliamentary
delegation to the World Summit of the Committee of the Future in Uruguay,
Commonwealth Parliamentary Conference in Ghana and in the Inter-Parliamentary
Union in Geneva. An avid fiim lover, Shri Niranjan Reddy is credited with the
screenplay for 'Ghazi' (2017), which won the National Film Award for Best Feature
Film in Telugu. His passion also extends to conservation of art through his trust,
Art@TeIangana. He is married to Shrimati Vaidehi Reddy Sirgapoor and the couple is
blessed with son, Sahil, and daughter, Akshara.

On behalf of this House, | wish him a long, healthy and happy life and extend
greetings to his family members.

OBITUARY REFERENCES

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing away of
Shri P. Kannan, a former Member of this House on the 50 of November, 2023. He
served as a Member of this House representing the Union Territory of Puducherry
from October 2009 to October 2015.

Born on 20" August, 1949 at Puducherry, Shri P. Kannan, entered public life at
a very young age and rose to become a Member of Puducherry Legislative Assembly
for three terms (1985 to 1996). He also served as the Speaker of Puducherry
Legislative Assembly (1991 to 1996) and a Minister in the Government of Puducherry
holding portfolio of Health and Family Welfare.

In the passing away of Shri P. Kannan, the country has lost one of the tallest
leaders of Puducherry, an experienced legislator and an able administrator. We
deeply mourn the passing away of Shri P. Kannan.

Hon. Members, | refer with profound sorrow to the passing away of hon.
General Secretary of the Central Committee of the Communist Party of Vietnam, His
Excellency Nguyen Phu Trong, on 19" July, 2024 in Hanoi at the age of 80 years.
General Secretary Nguyen Phu Trong was the senior-most Vietnamese political leader
holding that position for the last 13 years and was widely respected in Vietham. He
has served as the Chairman of the National Assembly of the Socialist Republic of
Vietnam and numerous senior political positions in the country.

Apart from his wise leadership of Vietnam’s progress and development over
decades, General Secretary Nguyen Phu Trong had contributed to India-Vietnam
friendship and to the comprehensive strategic partnership between the two countries.
He came to India in 2013 on a state visit.

Content Page t



[ 22 July, 2024 ] 3

We express our deepest condolences to the people and leadership of the
Socialist Republic of Vietham on the passing away of General Secretary, His
Excellency Mr. Nguyen Phu Trong. We send our deepest sympathy to his bereaved
family and to the people of Vietham. We also express our solidarity with the people
and leaders of Vietnam in this time of grief.

| request Members to rise in their places and observe silence as a mark of
respect to the memory of the departed.

(Hon. Members then stood in silence for one minute)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved
family our sense of profound sorrow and deep sympathy.

OPENING REMARKS BY THE CHAIRMAN

MR. CHAIRMAN: Hon. Members, this Session, the 265th Session of Rajya
Sabha, marks a significant moment with the consideration of the maiden Budget by
the newly elected Government now serving its third consecutive term after over six
decades under Prime Minister, Shri Narendra Modi.

Hon. Members, | am confident that this august House will expectedly lead the
nation by example to calibrate the political path forward marked by moderation of
discourse, pledging to serve the nation and rising above partisan interests.
Undeniably, there is need to lower the temperature in our polity. This House must
reflect highest standards of sanctity, propriety and protocol of parliamentary traditions
that would be motivational for legislatures in the largest democracy and outside as
well. World is looking up to us. Let us live up to that expectation.

Hon. Members, | have every hope that the proceedings of the House would be
marked by enriching and informed debates optimally utilizing the time for national
benefit. Let us uphold the principles of 'Dialogue, Discussion, Deliberation and
Debate' fostering an environment conducive to robust parliamentary discourse and
set an example before the nation.

Hon. Members, | seek to draw your attention to another important and
concerning aspect. Many a time, Members' communications to the Chairman find
way in public domain and sometimes even before the same reaches the addressee.
This inappropriate practice of garnering public attention is at best avoided.

Content Page t



[RAJYA SABHA]

Hon. Members, there is nothing beyond Bharat which we cannot achieve. Let
us dedicate to ever keep nation first relegating partisan interests. There is no better
place than this temple of democracy to begin. Let us all commit to act in togetherness
for welfare of our people.

RESIGNATION BY MEMBER

MR. CHAIRMAN: | have to inform Members that | had received a letter, dated the 4th
of July, 2024, from Dr. K. Keshava Rao, Member, representing the State of
Telangana, resigning his seat in the Rajya Sabha. | have accepted his resignation with
effect from 5th July, 2024.

PANEL OF VICE-CHAIRPERSONS

MR. CHAIRMAN: Hon. Members, | have to inform Members that the Panel of Vice-
Chairpersons has been reconstituted with the following Members.
1. Shrimati S. Phangnon Konyak
Ms. Kavita Patidar
Dr. Kanimozhi NVN Somu
Dr. Medha Vishram Kulkarni
Dr. Bhagwat Karad
Shri Vivek K. Tankha
Shri Ayodhya Rami Reddy Alla
Shri Subhasish Khuntia

0o N O 00 ODN

We continue to give fifty per cent representation to our lady Members.

MOTION FOR ELECTION TO THE RAJGHAT SAMADHI COMMITTEE (RSC)

3 3R o) Bt Wt (s weER @) < weiey, § refaRed wara sufRe
IRATE :

"fep IrSTETE. AT STfAfRE, 1951 (1951 BT 41) B ORT 4 B SULRT (4) &
A1 UfST gRT 4 B IUIRT (1) & TS (F) & AR H, Jg 991 39 AfT 4, o
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T 9T €, 99T & Il § I Udh IS Bl IIoTgTe AN AN o e 8
& fore faifra e & priare HR1”

The question was put and the motion was adopted.

REGARDING MATTERS RELATED TO VARIOUS RULES AND OTHER ISSUES

MR. CHAIRMAN: Hon. Members, | have received notices under Rule 267 from seven
Members. The notices from Shri Sandosh Kumar P, Shri Saket Gokhale, Shrimati
Sagarika Ghose, Shri Haris Beeran, Shri Sanjay Singh and Shri Pramod Tiwari,
Members seeking discussion on the order of Government of Uttar Pradesh regarding
display of names of owners of eateries and their employees along the Kanwar Yatra
route. The notice of Shri Md. Nadimul Haque, Member, is to discuss the matter
of....(Interruptions)...

it gig foram (TSR ): 9, ...

MR. CHAIRMAN: One minute, let me finish. | think, there is no hurry. | have just
requested all the hon. Members. We have to set an example to other legislatures and
to the nation also. Let us go by rules. The notice of Shri Mohammed Nadimul
Haque, Member, is to discuss the matter of fake certificates being issued for the
UPSC Exam. Hon. Members are fully aware that notices are to be sent online.

37l ST 3Tell WM ([STRUST):  |R, )T 3R Ul I3 YT J16d Sit T A1 5

e S o L JUR Bl g sl e O i e wgla Gliat

MR. CHAIRMAN: If you will just take your seat and carefully listen to what | am saying
next, you will find the answer. Notices are required to be sent in a specified mode
and, | am, therefore, saying this. Hon. Members are fully aware that notices are to
be sent online as specified and those sent deviating from this have not received my
consideration and that is the practice, we have been following for long. Hon.
Members....

it voe foar : gumafr Sh.... (agm)....

T Transliteration in Urdu script.
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2 TRy : U e 3Py, Ugel § 3191 Baell G S| ... (TALH)..

it diorg Rig (I ToreT e, et - awrafr Sit, # Fifed & N | gar <= 21|
oo (STHT)..

Mt gumafa ;. ot g S, T Jdbs byl ... (FGLM™)..
oY o g : gurafa Sft, § Aifew & Ir 9 9a1 387 2l
it gumafa ;. IaSv|

Y <ot g : uTafa oY, § Fifed & IR & 91 X871 o7 fh 396 IR ¥ 3fifthd &l v
3 T ANE Dl FIRAT IS ST &1 T 1 A1 I Hal STahl © fob 3R 3MUHT el 267
BT A fBiThell 3712, AT 9 Io1 A TSl JATHR SITTYI GART a1l I8 el Sl & [
IR 3MMYBT TS AT A1 &, AT 10 I91 IP < SISTUI H I Bl a8 I1d el
P &I SV b BH ct 267 BT Aifed f5fTdmelt <=1 Y © a1 781, 3rerar Rk offersH
B o S ?

MR. CHAIRMAN: Sanjayji, it is a good point and we need to be clear about it. We will
again reiterate it in the post-lunch. | have already indicated the entire mechanism.
Pramodji, do you want to say something?

SHRI PRAMOD TIWARI: Sir, | just wanted to read Rule 267.

MR. CHAIRMAN: Before | take a view on the notices !

SHRI PRAMOD TIWARI: Sir!

MR. CHAIRMAN: Before | take a view on the notices ! SR ﬁﬁ notices % El'ﬁ ﬁ ﬁ'UfJ
81 foram B

oY vHIe faamY : F9Tafa ST, 3T YT BRI, 91 3TE8T A8l o, $9feTV 31T Ugdl
G <l

it |AuTafer . I8 95 38T 2 o =1 9T 316 o¥IdT &, 3119 S9 IR ¥l &1 § 72 T

Y yme foaam - gumafr S, wamel a1 gedT B
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2 QUTAe . I8 YOI I8 301 &, 317 34 51 efee I B IRIy|
7 wrHTe foramst : FTafcr ST, 98 319 UR (4R Rl 21 3179 89 AT bl God M|

1 AUTIRS : I8 Uob &1 a1 IR F19R HRT 2 b 59 9a H 89 QX1 el (199 & 1R
Gy

it ye foamst BT, gvrafa S

it pHTafcl : PR B Wi 1 gRTE 3 X230, Il 98 98d Sl dRidh I el
7t wHte foart ;. [Tafcr ST, I€ d1 89 | 9T

sft spHmafcr : MY 4T #a SRITI Look at the Char.

SHRI PRAMOD TIWARI: Sir, | am looking at you and the Chair also.

st gurafa ; ifervl What is your point of order?

SHRI PRAMOD TIWARI: Sir, it is regarding Rule 267.

MR. CHAIRMAN: Your point of order is under which rule?

it g foardt : AR, S0 wel 267 B AR H B

MR. CHAIRMAN: Rule 267 is not regarding point of order. W@?iv_\s’, Wé‘%‘(’l

SHRI PRAMOD TIWARI: Sir, let me give a plain reading, & IATS T fh I8 Hias T30
R} P ST B

Maumafa: wHE S, U6 Hds, 19 93Tl

it yee foary : S

MR. CHAIRMAN: Pramodji, if you are raising a point of order which, as a Member,
you are entitled, then, you will have to specify two things. One, under which rule you
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are raising the point of order and what the factual premise of it is. So, under which
rule are you raising it ?
SHRI PRAMOD TIWARI: Sir, under Rule 238.... ... (Interruptions)...

MR. CHAIRMAN: Let me come to Rule 238. ...(Interruptions)... T& S| Rule
238!

oY yeIe faam : YTt S, 39 ol 267 Bids T3 & foIw Serar gl

MR. CHAIRMAN: Pramodji, | strongly deprecate the practice of making a point. That
will not go on record. You are raising a point of order under Rule 238. You may
kindly raise it under Rule 238. Which provision are you invoking? The provision of
Rule 238 is before me now.

it ye foaY : FYTaf ST, 319 T g} B2 T 3MY U T S e B2

MR. CHAIRMAN: | am looking at Rule 238. Nill CbS"I, dg c\iﬂsc'wll

S} v farl ;. R, MY <9 of, "Il 99T BIs G fhdl U aard e fauyg &1
e 81wy, S =gr-fofnef= 811" wR, I8 fawy ar fAofaeh= 21 2, safoo §
DI G FhdT g

it AuTafT : U1 © b 31T 238 B tutoring A HITT ... (RIGET)... 31T IS IS
{3 39 WE T 3 3L Rule 238 I B A WA & T8 I B IE &2

ot v oY : OR, 39 9o a1 f oFR I8 31 F81 &, A1 267 9@ oifNIT, 268 39
IS

MR. CHAIRMAN: Rule 267 is not point of order.

£t g foramr : W), § el B8 el § [ I8 Wige 3if% i &l ...(au™)... I
WISe 3T TS AT, g8 BH &l & ... (aem). ..

it AT < G 37T (v A Y| L (FaET). ..

“ Not recorded.
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7t wrHTe oA : W), H Ryt §9 <97 1 99 B BIRIR BR BT gl ... (FGEH). ..
it quTafy : o e, (Sagm). ..

it giTg oAt : 9%, .. (a9 ). ..

MR. CHAIRMAN: Pramodji, one minute. ...(Interruptions)... Pramodji, take your
seat.

it gIg foar : ), 98 WYY ... (Fag™). .. R EST &R AIfSTQ| ... (aeE). ..

MR. CHAIRMAN: Hon. Members, no one can sit in this House without taking oath
under the Constitution and that oath says that we will protect the integrity and
sovereignty of the nation. So you are merely reiterating that oath. The point is well-
taken. So hon. Members...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir,...(Interruptions )...

MR. CHAIRMAN: Okay.

SHRI TIRUCHI SIVA: Sir, with your permission, | seek...

MR. CHAIRMAN: One minute.

SHRI TIRUCHI SIVA: Sir, you said that the notices for Rule 267 can be sent online.
Supposing, if there is a failure of network or something, physically given notices can
also be accommodated because, so long, it was only like that.

MR. CHAIRMAN: Good !

SHRI TIRUCHI SIVA: Now you said 'online'. We accept it. We are very happy, it is
easy. Supposing, if something happens, if it is physically given, kindly accept it.

MR. CHAIRMAN: Hon. Members, taking note of what has emanated from the hon.
Member and Shri Sanjay Singh, we will have it now in two modes. We will issue a
directive so that there is no difficulty, but | would still plead with the hon. Members, let
us go digital. That will be a good message. But if for any reason whatsoever, we
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receive it in hard copy in an exceptional situation, we will issue a directive and that will
also be done. Prof. Ram Gopal Yadav.

9l IM MU Ied (SR ISY): W, HH-HH rdids fSfied M1 4 a9
THAFGRIS BT & ...(FEH)..

it HTafT : R (AL, ... I YT S, U (e, .. (a9 ). ..

1. IR YT I1E9 : (4] Bl A1 &1 AR GIFRT I 1 ... (G, ... AR I
I8 ARIY © 1 (SRS & Srarar fhiraetl €t FIfeH & Sy, a1 99 WihR B
SAITYI AR S/ qRT @T <1 ST Jfeehed BIel! &1 B9 SIS aiRe SIIG] $B 6
RIECES

1t AHTTRT < X TS ST, H 319 Siel-l § Ygel 39! HIET Bl HIY ITIT AT AR H
Ugel Bl 8 AT 5. ...(ag™)... &, {1 Ugdl €1 &8 312l ...(FII ). ..

. M MU TS : 1 H, I8 I8 Aclrsd & AT fefred 81, g7 991 I 8l
BRI ... (FILTH)....

it AuTAfe : H 98l €1 B8 GBIl ... (FIEM)...
51 I M1 164 : 31 2, TR AF |

£ Ul @ A YSIRE 2, R AGRIY &, W WA & b ST81 I §d 8l, W
feforee g, W a1 faory aRfRfd & ik var dwa =€l 8, a1 A%R & BRI Bl
AT §Y, IT GO AT W BI| SHD! UIhAT 31T ISR db &l SIRT B a
ST Hon. Members.... (Interruptions). ..

SHRI JAIRAM RAMESH: *

MR. CHAIRMAN: This will not go on record. | take it not only as nuisance but also as
disturbance... Don't create it like a street. Mr. Jairam Ramesh, you cannot create
like this. ...(Interruptions)... | take a very strong objection. (Interruptions)... One
minute. The hon. Member, firstly, is speaking while sitting in his chair; then, the hon.
Member is speaking without getting my permission and the hon. Member is using

" Not recorded
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disparaging words, objectionablel...(Interruptions)...  Sorry! ...(Interruptions)...
Nothing will go on record. | know. Please. ...(Interruptions)... | know both of you.
...(Interruptions )... | appeal to the senior leadership that let us rise to the occasion
and see that the dignity of this House is not so shattered. | appeal to all of you in the
front row. Please take care of it. ... (Interruptions)...

Hon. Members ...(Interruptions)... Nothing will go on record.
...(Interruptions )...

SHRI DIGVIJAYA SINGH: Sir, | have a point of order under Rule 238.

MR. CHAIRMAN: Yes.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, please read the 'explanation’ in
Rule no. 238. It says, 'The words "persons in high authority" mean persons whose
conduct can only be discussed on a substantive motion drawn in proper terms under
the Constitution..." This House has to abide by the Indian Constitution. And if some
action has been taken by someone of the highest authority, which is against the basic
tenets of the Constitution, it should be challenged in the House... (Interruptions)... it

should be discussed. | am raising a point under Rule 238...(Interruptions)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... Digvijaya Singhiji,
you are a senior Member.

SHRI DIGVIJAYA SINGH:

MR. CHAIRMAN: Nothing will go on record. Digvijaya Singhji, please cooperate with
me. | have noted it. Let us not raise a point for the sake of it.

SHRI DIGVIJAYA SINGH: Sir, | want ruling on that.
MR. CHAIRMAN: | will give a ruling.
SHRI DIGVIJAYA SINGH: Give it, Sir.

MR. CHAIRMAN: Yes.

" Not recorded
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SHRI DIGVIJAYA SINGH: Please give.

MR. CHAIRMAN: Take your seat. Hon. Members, a very senior Member of this
House, Shri Digvijaya Singh, wants my ruling immediately. As a senior Member of
this House, he should be fully aware. It is the discretion and prerogative of the Chair
to reserve the ruling and you will have it in detail. | have done it on earlier occasions
also. You will get a detailed, reasoned, informed ruling on this issue. And, since it
emanates from another Member's observation, we will keep that also in mind.

Hon. Members, | have given consideration to the notices received under Rule
267 and | have gone through them carefully. | find these notices neither conform to
the requirements of Rule 267 nor of the directives that have emanated from the Chair
and the same are not accepted. ...(Interruptions)...

SHRI SANJAY SINGH: Sir,

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: Now, matters raised with permission of the Chair. Dr. Kanimozhi
NVN Somu - 'Concern over rising cases of dubious drug trials having serious
repercussions on the healthcare sector in the country'. Please go ahead.

Concern over the rising cases of dubious drug trials having serious repercussions on
the health care sector in the country

DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, it is my prime duty to bring to the
notice of this House, a very serious issue raised by the Ethical Committee of the
National Institute of Virology about the rising cases of dubious drug trials in India
which have serious repercussions on the whole health sector. It also raise serious
questions about the monitoring and quality control of the clinical studies in our
country. Recently, the Drug Controller General of India (DGCI) has received an
appeal to investigate the critical gaps in clinical trials by a pharma company to

" Not recorded
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develop a biosimilar product for treatment of breast cancer. For a company to
conduct trials, all trials have to be registered with the Central Trial Registry of India.

(MR. DEPUTY CHAIRMAN in the Chair.)

The most important factor in such trial is the genuineness of the original product
which is considered the gold standard. Any doubt about the authenticity of the gold
standard is bound to give misgivings about the integrity of the whole trial and the
effectiveness of the biosimilar copy being tested. Sir, the allegation is that the trials
are being conducted just four months before the procurement of the gold standard
drug from the original manufacturer. A principal assessor at the National Accreditation
Board of Hospitals and the Quality Control of India had called the ethics committee of
the medical colleges and the big hospitals as dysfunctional as they are just
namesakes and do not scrutinize medical research properly in many instances. This
spurious thing is going undetected by the IECs and the IRBs of the 40 premier
institutions of the country. It illustrates the porosity of the checks and balances on the
ethical conduct of clinical trials. This raises a serious question about the authenticity
of the trial data. By no sleight of hand can this anomaly be brushed under the carpet.
Human lives are at the stake if this drug sees the light of the dubious trial.
Unfortunately, the same pharma company has a substantial large contribution
through electoral bonds. The data released by the Election Commission on 14"
March has revealed that 35 pharma companies in India have contributed nearly 1000
crores to political parties across the State and Centre through the companies which
are being investigated for poor quality drugs which they have purchased through the
bonds. As a member of the medical fraternity, Sir, | caution the Union Government to
take stringent action against all those involved in these unethical practices in clinical
trials and not to play with the life of the innocent people by supporting and facilitating
those who conduct dubious unethical drug trials in the country. Sir, through the
Chair, | request the hon. Minister of Health. | will also give a personal writing to him
on this issue with all the data. Kindly ask him to do the needful. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Dr. Kanimozhi NVN Somu: Dr. Fauzia Khan
(Maharashtra), Shrimati Mahua Maji (Jharkhand), Shri K.R.N. Rajeshkumar (Tamil
Nadu), Shri Sanjeev Arora (Punjab), Shri Niranjan Bishi (Odisha), Shri Jawhar Sircar
(West Bengal), Shri Ramiji (Uttar Pradesh), Shri Tiruchi Siva (Tamil Nadu), Shri
Sujeet Kumar (Odisha), Dr. V. Sivadasan (Kerala), Shri Imran Pratapgarhi
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(Maharashtra), Shri Saket Gokhale (West Bengal), Dr. Sasmit Patra (Odisha), Shri
P. Wilson (Tamil Nadu), Shrimati Priyanka Chaturvedi (Maharashtra), Shrimati Jebi
Mather Hisham (Kerala), Shrimati Sulata Deo (Odisha), Shri Ajit Kumar Bhuyan
(Assam), Dr. John Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri R.
Girirajan (Tamil Nadu), Shri M. Shanmugam (Tamil Nadu), Shri Jose K. Mani
(Kerala) and Shri A. A. Rahim (Kerala).

The next speaker is Shri A. A. Rahim - 'Concern over mismanagement of
Railways in Kerala causing distress to the railway workers/passengers in the region'.

Concern over mis-management of Railways in Kerala causing distress to the railway
workers/passengers in the region

SHRI'A. A. RAHIM (Kerala): Sir, no one seems to be able to understand the plight of
train passengers in Kerala. Sir, it is beyond our imagination. A couple of weeks ago,
six passengers fainted due to an uncontrolled rush in Parasuram Express. A lot of
similar incidents have been happening in Kerala every day. Sir, the train journey has
become a nightmare for Kerala passengers. We do not have adequate train services.
The Union Government is very much interested in the 'renaming process'. They are
changing the names of roads. They are changing the names of buildings and
everything. The same trend is continuing with the Railways also. The name of
passenger trains has been changed as Express special trains. Sir, the aftermath of
this Tughlagian reform, the ticket fare has increased.

The automatic signalling system is not implemented in Kerala. From
Thiruvananthapuram to Ernakulum, the maximum speed of a train can only be 100
kilometre per hour. From Ernakulum to Shornur, the maximum speed is only 90
kilometre per hour. Sir, Kerala is a leading State in the country in terms of Railway
passenger numbers and revenue. However, the Railway is not ready to improve
infrastructure in Kerala and also, not even allowing the Kerala Government to do so.
The Union Government is putting red tape on the dream project of Kerala K-Rail for
mere vested political interests.

| would like to urge the Government that do not scrap the K-rail project, do not
scrap the future development of Kerala. Sir, moreover Indian Railway is yet to come
out of its colonial hangover. Their attitude is extremely inhumane. In the last week, in
Thiruvananthapuram, a heart-breaking incident happened. Joy, a Railway contract
worker from a poor family died when he was cleaning a canal for Railways. Not even a
senior official of the Railways came to the spot to properly inspect the situation or
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coordinate rescue operations. | have already written a letter to the hon. Railway
Minister. Unfortunately, there is no reply. ...(Interruptions )...

Sir, the Kerala Government has already ensured a befitting compensation for
Joy's family and the Municipal Corporation of Thiruvananthapuram will build a house
for them. | urge the Union Government to ensure a befitting compensation for this
victim and also ...(Time-Bell rings)...

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shri A. A. Rahim: Dr. Sasmit
Patra (Odisha), Shri Niranjan Bishi (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. V.
Sivadasan (Kerala), Shri Sandosh Kumar P (Kerala), Dr. Kanimozhi NVN Somu
(Tamil Nadu), Shri M. Shanmugam (Tamil Nadu), Shri Jose K. Mani (Kerala), Dr.
John Brittas (Kerala) and Shri P. Wilson (Tamil Nadu).

Your time is over, Mr. A. A. Rahim. The next speaker is Shrimati Geeta alias
Chandraprabha - Demand to explore possibilities for new rail projects in Auraiya
district of Uttar Pradesh. 319 I8 Feolde 3o & [ol§ AT TIRHA Bl AlfcH

o o

Demand to explore possibilities for new rail projects in Auraiya district of Uttar
Pradesh

STIeH AT S ASIHT (ITR UKD : SYFHTURT FBISd, I IRA & [ddHr™ BT o1
g1 X TR fIHT 7 21 & e &1 # fadr # a1 YT 1S 81 SR uae
F 3R & AT 3 aut I Y MenRa ey &) ucllenm v <@ 1 efRar qen
frrcadt 3T I TR 3 IR Nel &I FHTIIRIT R |deror Y gan & iR Jderor
el BUY T fby ST b &1 gl | Fel 311 X8 FA&TT B TAT ATl $UY W 811 &
qegTd Al SIRIT & AT DI el b GIIe U T2l &1 Fabl|

§ M9 ATETH W TRBR H e el g [ qd 3 g 77 Fderor & R )
AT BT I fAGAT-3MRAT BT §Y ST db AT gaoids Yaaudd & fhaN
BIRYR 3R 3T B §U SCTAT a0 ¢ Vol AN, FoaesT Her B fham S g g,
S el URATSRIT 1 3fferefTsr SHF Uk SART ST, 794 SRAT, [9gAT 3R 37y
Mrepcad] st & AN Bl el Bl JiaeT IUST Bl &b A1 Bl &F & [JH1F DI 75
HHTGT faeh R 81 Web| gr=ara|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shrimati Geeta alias
Chandraprabha: Dr. Sasmit Patra (Odisha), Shri Ramji (Uttar Pradesh), Shri Brij Lal
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(Uttar Pradesh) and Shri Baburam Nishad (Uttar Pradesh).

Concern over increasing numbers of Digital Banking Frauds in Financial Year
2023-24

SN BT agddt (FERTS)) @ R, IR &I U Ugerdt Rl a8 81 2023 H
...(EEM). ..

T A 9E¥ : A%, S161 A1 i1 81 71 2 ... (G, ..
it STAUTIR : STHT AZ D 3 2

il BRIT adal : 9%, A1S® & 81 AT ATl There has been increase in financial
frauds, as per RBI Report. 300 UfieTd | SOTGT §& Whiew &l gb &l g4 2 ATali #
QIaYl §s 2l 3T IR fERica whiew &1 W& <, 1 2 |rdl # e wigd #
708 UfTerd &1 qglasl g5 ol 394 fSfoied ey 3R fefoied 4@ o &l ol
HIH SI1ET TR faEms 18 1 S99 U A1 H BRI 166 URHT Bl Shiol §8 T
$d! aoTg ¥ Ufeeld ey 9 St UY9Tfad 8 &, d deid 75 UiI9d © iR Ursde
JFex JoRT 67 R¥C B

TR, H 5 e, DI SATAY THIRTT A IS <18 V1 g, Fifd A IH ATH ST Bl
g &) 32 8, e Sararel dl fd 18 2, TR S9d! I8 99T -Te © %
IHBT SIS B fhIT ST 1 SHDT ST BIg 210 fIe<dt 8191 91U, I9d $HuR
SR 81 STar off R8T 81 feficd goia=i’g 600 Uied 98 g &, U=y S Sl
fefoTed hied 81 I8 €, Sl BIgRIId hied 81 I8 &, d 81 URWC &1 39 IR HHRar
d faR o= =1fdul BRM ®ied 81 &, [BRFT d9dged 9915 Sl o,
impersonating calls Eﬁf %\}, RTTa! goTg | oI yaIfad 81 %I

TR, FBI AP & a1, H sl e & A= H I8 91d Bl IR o1 ol ¢
A8 d B IR e Widgs 2fh T8Il 81 STHfoRed &, UiflfcRiis &l - uma
&1 eT Il &A1 ST &1 5.

St ST : Heotde UR FIfeTy|

el BRIt agdal : ), I8 S &1 B I8 SR hied &l dax 81 81 Sl &ee
WIS 3¢ B ¥ &, VA Y A TN ICH DI AT IMSHIA 7 ANl bl &1 gl I
H 98d I IR oiied 41 81 99 gg 39¢ ar | [g] fordl 81 T.U. I8 Sif Sl #8

Content Page t



[ 22 July, 2024 ] 17

Tz & fo Yot #3) Sit Starg 721 <d g, a1 #9 o va gl fordt 8, w39 @ Siae
31T A T AT &

it STHUTIfY : Tt f$Ted wiew §, A= fiRisT Sft
SN ORIt Tqadt : R, SAfTY § MU AIed | IRIIS Bl g o 39 H3iT SiT &l

IE SRNEM <1 fh 7 39 TR I < 3R 89 o furg! forwd 8, 89 S &= SoTd
&, S1dT Sleg 9 Sieg 9| <1 & g 91 74, A1

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Zero Hour matter raised by the hon. Member, Shrimati Priyanka Charurvedi: Shri
Ramji (Uttar Pradesh), Shrimati Phulo Devi Netam (Chhattisgarh), Shri Imran
Pratapgarhi (Maharashtra), Shri Ajit Kumar Bhuyan (Assam), Shri R. Girirajan (Tamil
Nadu), Shri Sandosh Kumar P (Kerala), Shri Sanjeev Arora (Punjab), Shri Jose K.
Mani (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri A.A. Rahim (Kerala),
Dr. V. Sivadasan (Kerala), Shri Sujeet Kumar (Odisha), Dr. Fauzia Khan
(Maharashtra), Shrimati Mahua Maji (Jharkhand), Dr. John Brittsas (Kerala), Shri
Niranjan Bishi (Odisha), Shri Jawhar Sircar (West Bengal), Shri Saket Gokhale
(West Bengal), Dr. Sasmit Patra (Odisha), Shri P. Wilson (Tamil Nadu), Shrimati

Jebi Mather Hisham (Kerala), and Shrimati Sulata Deo (Qdisha). HF-II 27
NISISERIIESESIT

Concern over death of three labourers while working in illegal coal mine (Carbo Cell)
in Surendra Nagar district of Gujarat

it wifehRrE Mifte (PoRT): Iugwralt qeied, § Ue TR v & R § I Hradl
H 1A HRAT AT g1 ORI & s TR [$Rgae | ol Is Bidt H1aidl e g,
PIIT FraTdT 81 981 WX illegally WaTH §HTS ST &, ST W@IaT ST &1 Wied-@iad
Sig I8 T 2 {6 g8l BidT B oRR el 8, 99 AoIgY S9H WA, horizontal
YaTs B &1 Bl g8l 1 el 7, a1 wt 981 S 98 11l 2, forads FRor agt
ASTGR AR & &l 10 fa U8l 3 ASTGR g8l Uil ST iaT g &

R, T SN TS ©, S TRAT H 1,000 | SATST TST H BTH o BT &l SATGTAR
T $9®! dheic for@ga™ 9 ff S 2, Hifd Sd dis URIR S9d] dic foRga™
ST ® fF T gRaR & fodt Iavg ot Y 81 1S 7, o gferd FEch © fF 9% illegal
BT B 3BT AT, Al FIR H USIT 19 SHBT foIdT ST, SATIT I FIR T gof hRd
B ST 81 I9H IR 7ol SITSTaR o ST 8Id &1 g8l U 5T $hRdl B Sl By
dHRAN &, d 954 I influential persons BId &1 H & SeR ARTE B+ 11 o1, 9 4

Content Page t



18

[RAJYA SABHA]

ggd Al SIFaHRT el W1 A dad @ b 8 H8 1 $¢ aRg BUY &I 01 -i1d A
HUR T (ST ST B, 116 BIg 39 illegal activity BT a1 b1 ... (TALGH)... I Sl
B B3, IGH A I8 ST DI BIRTL Bl 3 DI A8 T HRaT 8T ATl IS HOIGY
& Raare 721 891 A1fey, 91 I8 FIR §9111 39 IR FIR 9+111 399 4 AT a9 81 39 4
Sl AT H A U Sl 8, T8 Al YA DI WIS BHST BT AIRHT 81 Sl T=R ¢
TR 8, 98 Adl 8 3R 3@t §idt fyer aRvg § da) g iR ...(au™)... I8
DI d8] &9l §s FIR B B ...(FAH). .. H 3TRIY B g b 3HD! GO A8 1
HA SAIRTYI ST BT HIAT DIg I JATASIT T8l & Fabell 81 SATT DI a1l I TS
P B B9 D! 39b [T g+ BT AT b U TRI9, S ST a1 8, S9D
IRAR ®! T BTeld Bl &

31d: WRT IRIY &, AT SYAHTALT HBIGd, § 3TUh STRY AIBR Bl HEl
ST ¢ [ SHD! ATSToll T81 ol I8 Y g1 98l ol VAT IR-IR 8 Y81 gl 34l
% § SEdr g, dis W 9 o - IR MY [T HY Gid IR G81 Bl Jedlge gHol
é‘@'ﬁ, SIECIRCACRES] Tlg 3R black spots ﬁ'@'ﬁ, d IR black spots EIREIS] Tlg &
g, g8l Tod dXIdb A YaTs 8l I8l 8 3R g8l IRIg HOIGR 3[U S a1 &l Bl

S H TRBR A RIY BT ¢ 1 I8 S0 SYSRI IR BTy AT
HIG1a1TE A S HRATY| Jfh SHH Aldvel SFATRE! DI T ST &, FAIIG Ig U §8
&1 BRI ¥R 39N J&T RY B, gIarg |

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Shaktisinh Gohil: Shri M. Shanmugam
(Tamil Nadu), Shrimati Phulo Devi Netam (Chhattisgarh), Shrimati Priyanka
Chatuvedi (Maharashtra), Dr. John Brittas (Kerala), Shri Jawhar Sircar (West
Bengal), Shri Niranjan Bishi (Odisha), Shrimati Mahua Maji (Jharkhand), Dr. Fauzia
Khan (Maharashtra), Shrimati Jebi Mather Hisham (Kerala), Shri P. Wilson (Tamil
Nadu). Dr. Sasmit Patra (Odisha), Ms. Dola Sen (West Bengal), Dr. V. Sivadasan
(Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri A.A. Rahim (Kerala).

Demand to allocate funds for pending public projects in the State of Tamil Nadu

SHRI P. WILSON (Tamil Nadu): Mr. Deputy Chairman, Sir, | rise to bring to the
attention of the Union Government through this august House that several important
public projects in Tamil Nadu have been stalled due to the refusal of the Union
Government to sanction the eligible and entitled funds.

Firstly, the Chennai Metro Rail Ltd., Phase-Il Project, inaugurated by the hon.
Union Home Minister in 2020, with a projected cost of Rs.63,246/- crores, has been
pending for clearance and approval of the Cabinet Committee on Economic Affairs for
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the last three years. | request the hon. Union Finance Minister to allocate the
accepted 50 per cent of the Project cost amounting to Rs.31,623/- crores
expeditiously. Secondly, the Detailed Project Reports for the Coimbatore, Madurai
and Tiruchi Metro Rail Projects have also been submitted to the Union Government
and are pending approval for many months. Thirdly, with regard to the Tamil Nadu’s
request for releasing of Rs.37,907/- crores from the NDR Fund after the two natural
calamities in last December, a mere Rs.276/- crores has been released by the Union
Government. | request the hon. Union Home Minister to release at least Rs.3,000/-
crores immediately as an interim measure to undertake restoration and relief works in
Tamil Nadu. Fourthly, several dues from the Government of India are pending to be
released to the Government of Tamil Nadu, including Rs.3,403/- crores to CMR
subsidy and intra-State movement reimbursement, Rs.78/- crores towards Home
Guards, Rs.188/- crores towards Railway Force, Rs.138/- crores towards Special
Police Battalion at Tihar Jail and Rs.52/- crores towards ES| Scheme. Fifthly, for the
Samagra Shiksha - Integrated Scheme for school education, the Project Approval
Board has allocated Rs.3,533/- crores for the year 2023 and 2024 and Rs.3,586/ -
crores for the fiscal year 2024-25 to the State of Tamil Nadu with the Union
Government contribution of 60 per cent. However, not even a single rupee is
released. | take this opportunity to remind the hon. Union Finance Minister that India
is a union of States and India’s Constitution contemplates cooperative federalism
between the States and the Union. The Union has to be fair in its fiscal allocation and
devolution of funds to the States. Tamil Nadu and its people are being penalized for
political reasons and receiving discriminatory treatment. The refusal of the Union
Government to fund projects in Tamil Nadu and release owed funds is in violation of
the Constitution and counter-productive. The hon. Union Finance Minister has to
remember that Tamil Nadu’s growth is India’s growth. Therefore, through this august
House, | urge the hon. Prime Minister to step in and direct the concerned Ministries to
approve all the pending projects and release entitled funds due to Tamil Nadu without
any further delay. Thank you very much, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri P. Wilson: Shri M. Shanmugam (Tamil
Nadu), Shri A.A. Rahim (Kerala), Shri R. Girirajan (Tamil Nadu), Shri Sandosh
Kumar P (Kerala), Dr. V. Sivadasan (Kerala), Dr. Kanimozhi NVN Somu (Tamil
Nadu), Shri Tiruchi Siva (Tamil Nadu), Ms. Dola Sen (West Bengal), Dr. John
Brittas (Kerala), Shri Niranjan Bishi (Odisha), Shri K.R.N. Rajeshkumar (Tamil
Nadu), Shrimati Jebi Mather Hisham (Kerala), Dr. Sasmit Patra (Odisha).
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Thank you, P. Wilson ji. Now, Shri Muzibulla Khan. Dr. Sasmit Patra will
associate.

Demand for Special Category Status to the State of Odisha

£ GolIget W (NS : IuFATalcr qBlqd, § SNSRI Bl (4219 5T BT &1
fT ST & get | 37Ut 91 I 18l gl WRd Bl Wil T 81 Fabell &, ST 1531
&1 [IHT B 79 o1 BT fIbre 819, It AT A1, AIhT f[admRT' o1 S ART
f&am 1 2, 98 Pafthel 81 Fadl g1 WX AT TN ST Sff & dR H ARAIY &
AR T 94 & fo 9 fprat RiffaRed) 9 8 € @ik o Sg-ae 99 2
IBIM IR SIST Hall-URISIAT 3R IR SISl 8dTs 9w § 25 ATl AMSLAT 1 4
SR Rl STd d H& #3ll 9, A1 d IR-IR s ARBR Dl JAMSLT Bl [Ty 157 T
ol foU STH & Fee § fg) fored 91 89R 9 9aT J dld U7 927 g 997 §
399 fAYT BT ST, fhd g TRBR 7 1) db NS IS B A9y 1T BT g
eI f3aTl &9 JHSId © 6 9 ol U I IS INAT 8, $B B 5, O 199 o,
Afh T Bl HelTs & fTY $9 DI Bl gacll ST FhdT &, A JHSHS AT S
Tl &l BAR 15T F 22 UfI9Id SIgdol Solldl 8, S8l Afedril &l ¥&d 81 I8
Jhds TRAT 2 3R I8 TRA & ol Wi ST ST 21 I8l IR 9y ST Sil & AfaR
2, UY forRTST St T |faR B, BIvTh el ST B S &, S0 I8 TIRSH &
forg off ST ST B1 ¥R, BAR NS H 480 fhaAHicr & diRed dec © ,FoTd
BN TN I DI IR-TR BT STl T8dT 2 HBIGd ,59 BT doc § gAR
qra fSTel od € 3R 9 & - oM @R N, BEuTS] ,SIANEYR LHEd AR
JIARIR| S 1999 H GUR AT 3TAT AT, 10,000 W SATGT AN B ST T3 ff
31X 20,000 | SITET ANT T8 §Y & R8I 3+ Hi-a19 BT @ {11 211 a9 2000 H
S AN AT AN IS SIS &b R HAT I+ AR SATFST BT 2TE U+ 1
H forar ,d9 S=i7 59 919 b foIv BRI &1 foh ATsdall= & a1 fAuer 81 WR 981
B JATel AT 3N & ,olfh H I2T $B W ARda=~1 & IR H a7 aredm gl
TSI 2013 H 3T AT ,§ETS 2014 H AT AT, [Tl 2018 H 3MTAT 2T 3R W11 2019 H
3T AT| AR 31T S & T T F1g B8R aeh SIRI bhojafec! & AMel H FaR 9 &
IR 291 A1 T L, faeer & S @ ST 39 91 &b fo1U g=gare e ® fh 9 SNy
FHojeTee! H 3 9gd Bl ...(AHT B T, R, T8 ord) & femet , g7 o 93 §, AT
3TRIY T, ....(SqaET). .

s STUUTIL : g=yare|

Y Folgat @ : 9%, H Ud Hdve H 91 91 WA HR T &
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ot ITUTIFT : g=IaTS| Time is over. 319 YD Bls d1d Rble U el oI ¥al &
A ST, AR 91371 Sft, 3719 THAIRIUE By

it Foligen & -

DR. SASMIT PATRA (Odisha): Sir, | am associating. Can | take ten seconds to make
a point?

MR. DEPUTY CHAIRMAN: Please associate only.
DR. SASMIT PATRA: Sir, | associate. | associate myself with this matter.

MR. DEPUTY CHAIRMAN: The following Members also associated themselves with
the matter raised by the hon. Member, Shri Muzibulla Khan: Shri P. Wilson (Tamil
Nadu), Shrimati Sulata Deo (Odisha), Shri Niranjan Bishi (Odisha), Shri Sujeet
Kumar (Odisha), and Prof. Ram Gopal Yadav (Uttar Pradesh).

Now Shri Golla Baburao, ‘Demand to implement a comprehensive National
Coastal Tourism Development Policy in the country’.

Demand to implement a comprehensive National Coastal Tourism Development
Policy in the country

SHRI GOLLA BABURAO (Andhra Pradesh): Thank you, hon. Deputy Chairman, Sir,
for giving me this opportunity. Sir, | wish to bring a very important and innovative idea
to the notice of the Union Government. Now, in entire India, more than 9,700
kilometres coastline is there, and, especially, in our Andhra Pradesh, 970 kilometres
coastline is there. | am happy; but so far, the Union Government and the State
Governments are developing some tourist-base for the coastal line. But, in fact, we
can develop a comprehensive policy to develop the entire beach coastal line in almost
all the States, from Gujarat to West Bengal, the entire coastline. What | request the
Union Government is to identify as many beaches as possible and start the resorts,
hotels and other recreational clubs. Apart from this, what | request the Union
Government and the State Governments is to kindly start the actuaries and also some
other basic infrastructural facilities for all the coastal lines. We can earn a lot of
foreign exchange and we can also especially develop the fishery communities which

" Not recorded
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are really immune to live in the coastal lines. Sir, our State Government has also taken
excellent measures by even identifying the 350 beaches and starting small, small
hotels and recreational clubs.

Finally, | want to request the Union Government to start a comprehensive
National Coastal Corridor Development Corporation or an agency and allot some
funds. In fact, we can earn a lot of foreign exchange from this. Apart from that, we
can provide employment opportunities to the local communities who are living there
and also the recreational activities to the interested people or the foreigners who are
just coming to our country.

Sir, in this august House, through you, | request the hon. Prime Minister, the
Tourism Minister, the Fisheries Minister and all other concerned Ministers to rethink
about the new and innovative idea to start a comprehensive policy for development of
these corridors which would benefit the entire nation.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by the hon. Member, Shri Golla Baburao: Shri R. Girirajan (Tamil
Nadu), Shri A. A. Rahim (Kerala), Shri Jawhar Sircar (West Bengal), Dr. John
Brittas (Kerala), Dr. Fauzia Khan (Maharashtra), Dr. Sasmit Patra (Odisha), Shri P.
Wilson (Tamil Nadu) and Shrimati Sulata Deo (Odisha)

Demand for long-term solution to prevent loss of life and property due to floods in
Bihar

S1. W4 R ([F8R) : A SuqHmafy Aeled, # 8R4 § 8k 8R4 sad g
B DR [T8R & TRATAT I BT GTITE DR D AR AR 5| s &A1 H 35
ST Bl X2 8, R ARDR A 91 PIB! AN el VT 8, uNg qa- & areddq d §
HRBR BT L [T8R BT U T! TN DI AR AP HRAT A18dl 5l [98R Y J4T
Y 8, FTHDT ST BT SATehT UT: YIS A 31X IR BT gATh] UT: 916 | TRId
YEdT 81 WNT AR TR 916 B Sl 9T B, S99 S+ 3R FaRT B BTt e7fy Bl I8!
21 I8l TP 5 519 1934 H YhY 3MTAT 1, IHSP d18 I1g TS Al YRT SR [J8R 7918 &
T IR SR f98R <1 Rl § d¢ T, dAfaefad! W 8 T31 S99 defdefac! &l
HHRIT DI R B b 77 e (T8N it S &l ARBR 7 IR B AR IBi+
ST RRI, frfereti=ret ik BRI BT SITSTl 4 AN BF 8l I8 § 3iR AlSE] TRaR
3 ) faera & foTT sMa! TN 9915 21 ifh fAbrg & SN s 8ld 8, d 916 &
BRI 98 ST ©, 38 ST &1 3R 916 BT BRI & fo o SR IR &t Afeai €, de,
Tred 3R I 3MfE BT ART Hade TRAT - ST a9 BT 8 - T H ST 81 A9Ta
3 Iu] BT Y B9R f98R # 31T & 3R f98R & aRufy 3iR Sftad &1 9w B <
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21 T8 Th RN THRT & 3R TR THT BT FHIET Wl SRR WX
IR AT ST A1f@vl <91 B MGl & 916 81 U [d9I9sl &.Ud 19 &I 3federdl H
I 9911, S99 dbleld IRGR &I, I fh dfed STasrard 98w S & IRBR
D! GoITd f1 foh DI H 916 b1 b foTg TuTel | BT SH B WY B SY| TRBR
7 O el (BT, T9 A JHx I8 FAT 91 §8 2] SHIY 8H WO A 3TRIY Bl &

N ITUTART : g=IaTe| .. (FAYM)... AYS FIeT BT T FHI 81 AT AT qIel
ReTS R el ST 3T 81 ...(Hqe). .

The following hon. Members associated themselves with the matter raised by
the hon. Member, Dr. Bhim Singh: Dr. Fauzia Khan (Maharashtra), Dr. Sasmit Patra
(Odisha), Shri P. Wilson (Tamil Nadu) and Shri Niranjan Bishi (Odisha).

Demand to include the history of the struggle against emergency, in school and

college curriculum

St TR I (STRIEE) : IYATE A SUFHATYIT ST | H 39D AEIH | I8T Yeb
TR Y IS ATl g1 WAl HIH B ORE Albad Bl g8lell & Foy &
SITETT ®I Wl ¥ el Ud Dlcisl & UISashH H RS BT ST 1B AT dhle AR
& ADBAH DT BIAT JAT 8, $H DU YT 61 ST Aebell| IH FHI &h B Helh
g1 Y 2| 3TSITE] P g1 §H Albaa Bl ga) JTSiral o1 19 Al feam 73 o s
ST TiEh B IRER gRT 1975 H MMUTIRIA | I & Albdd IR dHoid oI AT AT
3IUTADBI 21 HEIH T dell AT, FTHH TNRS FAAAT BT 8, JFEANT BT T
IR AHdiE Rigldl & Faer 197 AT $AG A1 8 EARI AN BT &7 HROT F
Sl W g9 AT 1, ¥ F Al Bl g9 b Y AbHD AT gfe gyl
3MMATAHTS BT a8 RIATE BIaES Alddid A1l & foy T g 2|

SN STFUTIF : it i IR 98 B 9T H 919 7 BV

S} TR ST : 3T WY I SR Bl ATE BRb ATDhd D SATTAT DI 3T 757 BT STt
g fquet & SITETAR 1T Ga ATIDTA bl SATIrdl Bl RI6R gU &l <2 H 1975 H
JAMYTABTA b SRIT Bl Ts SITGIIAT AR AT BT AR B a1l Bl MR A B
Ts...(TAIH)...

it STFUTIRT : IS, @ilSl 1 WITH R I ...(qaeH)...
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S R A : SIS Dbl FHST ATAT Teb IETI Whd U Dlclol b YTSIshd H QM
o ST, Ry 9 BT &1 Ut e ARy o MMuTddTe T o, 39 $Y o I
TRIT 3R AT IR TAT? BTAT Bl MUTABRTA b IR H ST ATl 39 Iferer=ai &
HEY BT gIHA DI AR 91T It ST b, SHTY JATUTTDTSA DI HYUT AT el B
TTSIsh H A ! ST 1Ryl

HEIGY, JTUTAPBIA Bl TR Fal dRih ¥ IS Gl H I faar g, af
Arpai=e 2Rl ®1 fTHTT BT 3R YSIas Bl STs Holgd sl |R, ATdl Ul &l
39 Dol T I URIT BRI P folv WdaIdT UM Pl d)E oAihd = Bl g8Toll &
oY & T8 Bl W Tpel Td Plolol & UISHHA H ATHS [T ST A1yl
JATYTABTA B T $fART el 7 YRS & AfAe™ &1 el gic fear ol ..(aug

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the matter raised by Shri Naresh Bansal: Dr. Laxmikant Bajpayee (Uttar Pradesh),
Shri Brij Lal (Uttar Pradesh), Shrimati Sangeeta (Uttar Pradesh), Shrimati Sadhna
Singh (Uttar Pradesh), Dr. Radha Mohan Das Agrawal (Uttar Pradesh), Dr. Sasmit
Patra (Odisha), Shri Rambhai Harjibhai Mokariya (Gujarat), Shrimati Dharmshila
Gupta (Bihar), Shri Subhash Chander (Haryana), Shrimati Geseta alias
Chandraprabha (Uttar Pradesh), Dr. Kalpana Saini (Uttarakhand), Shrimati
Ramilaben Becharbhai Bara (Gujarat), Shri Devendra Pratap Singh (Chhattisgarh),
Ms. Kavita Patidar (Madhya Pradesh), Shrimati Sumitra Balmik (Madhya Pradesh),
Shri Krishan Lal Panwar (Haryana), Dr. Anil Sukhdeorao Bonde (Maharashtra), Dr.
Bhim Singh (Bihar), Shri Amar Pal Maurya (Uttar Pradesh), Shri Deepak Prakash
(Jharkhand), Dr. Bhagwat Karad (Maharashtra), Shri Baburam Nishad (Uttar
Pradesh), Shri Aditya Prasad (Jharkhand), Dr. Sumer Singh Solanki (Madhya
Pradesh), Shrimati Seema Dwivedi (Uttar Pradesh), Shrimati S. Phangnon Konyak
(Nagaland), Shri Neeraj Shekhar (Uttar Pradesh), Shri Mithlesh Kumar (Uttar
Pradesh), Shri Sadanand Mhalu Shet Tanavade (Goa), Shri Maharaja Sanajaoba
Leishemba (Manipur), Shrimati Darshana Singh (Uttar Pradesh), Shri Sujeet Kumar
(Odisha), Shri Samik Bhattacharya and Dr. K. Laxman (Uttar Pradesh).

Demand for allocation of Special Economic Zones in the state of Bihar

£ 7S HAR 311 (RER) : YihaT SUFHIIlT Hel<d, Teh g5 decayqul f[awg & forg
31T FHET | ST DI U BT W] IHHT & e 8RSy 11 1 WTfet & iR
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GHg T8l 81 fI8R 5M YT 15y & S W Meber aredl 81 g8 S 3R SR
3NUTTI RIS 2RI BTt A 3MTST T oW1 B3Nl &1 TR SDHIAIHD S DI 1l Bl 2
U N I H 378 T 3R 265 WA 7, <fh [8R H b WI 781 g1 #_] ARBR I
AT 2 T fd8R &1 Rt aifcy wee 7d A1) [98R &1 A=y 19 &7 g1, S 89R
A AR AT W), STd RS §471, 1 [958R & R H g, gU 3R gl & Aelal $o
T g1 T W YT & [RIMe IR R © 3R 98 a9 I 99d T8l B... BN Py
1Y, ST AR A1 B DR Yb &, d IS DB & (&b (4T 19y BT &1l 7 & qebl, ol
ENEREaC i

GRIEIS KR CE RTEIRTESY)

IR, R oy 3R 4R Uwt & d19 # 91’ F8i gl S8R & a1’ WeR T8 &l
eIy X5 1 g1l Al =fEy 3R eIy Yot Al =nfeyl &R, Ua ot wg i fh [9er
P TATRT 3R I & AMEs & 59 Tl 81, a1 f[98R Bl Jdgdr 9 @+ 61 SToxd
gl f98R &1 % g & o<b 4 T2 @ B STe]d 8l 31 I Ui |Erd
SRS ST - § 3MUT oI, A¥HR b Aaddl & AR egel ¥ & - I S
AT, HEl, JOTPhRYR, HRTAQR 3R Ud HIAT & &5 H 8F1 =1feql 7 R 917
f[SER, dfed woT & &R 3 W Sd & o faeiy g &1 <<t iR faery doot #
T Tl BT 8, §H G A1Vl §F Avg | JiH 3R WS R AN o7y fawe |

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by Shri Manoj Kumar Jha: Shrimati Phulo Devi Netam (Chhattisgarh), Dr.
Sasmit Patra (Odisha), Shrimati Mahua Maji (Jharkhand), Dr. Fauzia Khan
(Maharashtra), Shri P. Wilson (Tamil Nadu), Shrimati Jebi Mather Hisham (Kerala),
Shri Ramji (Uttar Pradesh), Shri A.A. Rahim (Kerala), Shri Niranjan Bishi (Odisha)
and Dr. John Brittas (Kerala).

Concern over effects of Global warming in the country

1 FIGHTS STHTITS TS (ORI : FHIYNT ABIG, AT H 3P ATEH A A
HAT S BT &I U TTHR e IR biad BT 918l gl AeIed, Taldel I &l g1
et &1 AT A Uil & Ud dcd A I Y &1 UPil &b Gidl dedi Dbl &1 BRAT
SHRT AGhT g8 81 YT, TR, AT, a1y 3R ST, 1 Uidl dedl Dl FEl HRAT Y
BRI FFERT B §ARY AT -1 3R AR Bl 89 A1 P aRe Yord o
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IAPT IR, STl 37T HRAT AMSYI S TR TG AT ©, ITD] |l BT HIAT STov] Bl
IR il fddl Werd &, 98 1 9gd 9N Uieehd &1 §ARI STadryg ¥ 9gd 9ol 371
T B BAR ORI ¥ ¥l 9gd 9IRY g8 21 39 gAR fhami & w4l § d9-d,
IR-IR P& U W AT 2

MR. CHAIRMAN: The following hon. Members associated themselves with the matter
raised by the hon. Member, Shri Babubhai Jesangbhai Desai: Dr. Sasmit Patra
(Odisha), Shri P. Wilson (Tamil Nadu), Shri Jose K. Mani (Kerala), Shrimati Mahua
Maji (Jharkhand) and Dr. Fauzia Khan (Maharashtra).

12.00 NOON
ORAL ANSWERS TO QUESTIONS
MR. CHAIRMAN: Now, Question Hour.
Projects to improve and increase groundwater level

*1. SHRI KESRIDEVSINH JHALA: Will the Minister of JAL SHAKTI be pleased to
state:

(a) whether there is any project to improve groundwater level in the country, if so,
the details thereof;

(b)whether there is any plan to deepen water bodies such as lakes/dams/
reservoirs so as to increase the water storage capacity;

(c) whether Government is updating the technology to clean rivers and water
bodies; and

(d) if so, the details thereof ?

THE MINISTER OF JAL SHAKTI (SHRI C.R. PATIL) (a) to (d): A statement is laid
on the Table of the House.
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Statement

(a) Water being a State subject, the issues related to development, regulation and
management of ground water is primarily the responsibility of the state governments.
The Central Government provides technical support and financial assistance through
its institutions and various centrally sponsored schemes. In this regard, the Ministry of
Jal Shakti (MoJS) is implementing several projects and schemes to continuously
monitor and improve the ground water levels in the country whose brief outline is
given below.

The Central Ground Water Board (CGWB) is implementing ‘Ground Water
Management & Regulation Scheme’(GWM &R)under which National Aquifer
Mapping and Management Programme (NAQUIM) has been implemented. Under
NAQUIM all the mappable areas of the country (=25 lakh sq km) have been covered
and suitable scientific groundwater management plans at the block and district levels
have been prepared and shared with the State Governments for implementation.

Master Plan for Artificial Recharge to Groundwater- 2020 has been prepared by
CGWB in consultation with States/UTs which is a macro level plan indicating various
structures for the different terrain conditions of the country. The Master Plan
envisages construction of about 1.42 crore Rain water harvesting and artificial
recharge structures in the country to harness 185 Billion Cubic Meters (BCM) of
water.

Additionally, CGWB has taken up several demonstrative projects for
construction of artificial recharge structures like Bridge cum Bandhara (BCB) at five
locations in Maharashtra, works in selected Aspirational Districts, works in identified
water stressed areas of Rajasthan comprising Jodhpur, Jaisalmer & Sikar districts
etc.

MoJS is implementing Jal Shakti Abhiyan (JSA) since 2019 in the country in
which special emphasis is being given for rainwater harvesting (RWH) / groundwater
recharge. The 5th edition of JSA for 2024-25 with theme 'Nari Shakti se Jal Shakti'
has been launched by the ministry in March 2024. JSA is implemented through local
convergence of various schemes and funds and some of the major interventions
undertaken under the Abhiyan include construction and repair of rainwater harvesting
structures including rooftop & water conservation structures. Activities also include
construction and desilting of existing water bodies like ponds, tanks etc. with an aim
to augment storage capacity to reduce the groundwater stress.

ModS is also implementing Atal Bhujal Yojana in select 80 water-stressed
districts in identified 7 states, intending to improve the ground water levels and to
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ensure sustainable management of groundwater resources with community
participation.

Department of Agriculture & Farmers” Welfare (DA & FW) is implementing Per
Drop More Crop Scheme since 2015-16, which focuses on enhancing water use
efficiency at farm level through Micro Irrigation. Under this centrally sponsored
scheme, so far an area of 83.49 lakh hectare has been covered under Micro Irrigation
in the country.

For sustainable management of ground water resources in urban areas, Ministry
of Housing & Urban Affairs (MoHUA) has come up with Shallow Aquifer
Management (SAM) project, to explore and showcase different ways in which
shallow aquifers can be rejuvenated in order to augment the overall water security of
cities. Various initiatives like revival of heritage wells, injection borewells, percolation
beds, recharge shafts etc. were taken up in select 10 cities resulting in visible
improvement in ground water situation in the project areas.

Moreover, The Central Ground Water Authority (CGWA) is working as the nodal
agency for regulation and control of groundwater extraction in the country with an aim
to discourage unbridled ground water extraction and ensuring sustainable ground
water regime.

In addition to the above, the Government of India has taken several other
significant initiatives for the improvement of groundwater situation in the country
which can be seen through link below -
https://jalshakti-dowr.gov.in/document/steps -taken-by-the-central-government-
to-control-water-depletion-and-promote-rain-water-harvesting-conservation/

Similarly, several State Governments have initiated their own schemes targeting
overall water resource improvement and management. Pani Bachao Paisa Kamao by
Punjab, Mera Pani, Meri Virasat by Haryana, Mission Kakatiya by Telangana, Jal
Jeevan Hariyali Yojana by Bihar, Jalyukt Shibar by Maharashtra, Sujalam Sufalam by
Guijarat are few examples.

(b) Concerning deepening/rejuvenating the water bodies for increasing the storage
capacity, Mission Amrit Sarovar was launched by the Government of India which
aimed at developing and rejuvenating at least 75 water bodies in each district of the
country. As an outcome nearly 69,000 Amrit Sarovars have been constructed/
rejuvenated.
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Centrally sponsored scheme “Repair, Renovation & Restoration (RRR) of
Water Bodies (WBs)” is a component of Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY) Har Khet Ko Pani (HKKP) being implemented by Ministry of Jal Shakti
under which works like cleaning of traditional water bodies is taken up.

Dam Rehabilitation and Improvement Project (DRIP) Phase-l implemented
during 2012-2021 had provision for need-based de-siltation of few reservoirs to
restore their lost capacity to the extent possible. Currently, the DRIP Phase Il and llI
scheme (2021-2031) is being implemented wherein too provision has been made for
need based de-siltation of the reservoirs.

Ministry of Housing & Urban Affairs is currently implementing Atal Mission for
Rejuvenation and Urban Transformation (AMRUT) 2.0 Scheme under which
Rejuvenation of water bodies and wells in urban areas is one of the main
components. Mission promotes water source conservation, recycle/ reuse of treated
used water, by involving community at large.

Under Mahatma Gandhi National Rural Employment Guarantee Scheme
(MGNREGS), works relating to Natural Resource Management (NRM) which include
water conservation and water harvesting structures to augment and improve ground
water are taken up. Large scale desiltation projects for traditional water bodies,
rejuvenation of river stretches etc. have been conducted by various state

governments under the Scheme.

(c) and (d) The Ministry is constantly exploring and harnessing new technologies for
cleaning of rivers and water bodies. Under the Namami Gange programme of the
Ministry, various innovative and new technologies have been adopted based on
regulatory requirements and site conditions. The following are some of the important
technologies being employed:

i. Multi-storey Sewage Treatment Plants (STPs):

ii. Nature-based sewage treatment using Constructed Wetlands

ii. Packaged Sewage Treatment Plant — 'Johkasou*:

iv. Advance Oxidation Process (AOP):

v. Electrocoagulation:

vi. Mandatory Tertiary Treatment by filtration and disinfection to achieve the

stringent norms for river revival.
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SHRI KESRIDEVSINH JHALA: Sir, would the hon. Minister of Jal Shakti be pleased to
state as to what specific new technologies, innovations and pilot projects are being
implemented to enhance the cleaning of rivers and water bodies and also to improve
the groundwater level and its management?

£ M. AR, g : AT FHHT S, G g1 B A SIS Bl Sug
TR URBR DR V&l 8l HAToT Bl AR A Ig SaIaliol 83 I Bl T8 8 3R
BT SUAN B §Y G AT DI A6 @ & fol¢ B by 7Q 51 S 91 =it O
& g S, 98 U ArIeh 81, SA ol GRI BIRIRT HAT Bl 3R A B 5 81 ST
ORI A1 89 S& BI HaT 21 Sl SIRIgaed T &I {eehet off, S Hleer=y of, I 41
Aled B o 8 3R AT B RTBradl &l Tw R Y < 11 B

MR. CHAIRMAN: Second supplementary, Shri Kesridevsinh Jhala.

SHRI KESRIDEVSINH JHALA: Sir, | come from the State of Gujarat, which is a rain-
deficit State. | would like to ask the hon. Minister if there are any schemes and
projects that are in the planning stage besides the projects that are already
functioning in the State of Gujarat.

it . TR, wifee : AT FHMLT S, ORI & 3G U FHY AT Sid U1 Bl HHI
oftl IR AT 9g #3541 SHY, 99 JoRId & &7 7301 9 79 ST <1gd S g1
AT R gU b fham o1, RT®! aoie ¥ $f1ST ToikTd & 8- Mid H gl 9gd Y8l
g1 g8 R 4N & fofg 9t 9Tt 9§ &1 © 8iR a1 o1 & UHidhedr &1 oIl &84 g,
I 9aD] Ui et Y81 81 $9d BROT [BAMI bl i 980 BRIl gl ©1 d 98f uR -
A B o W8 & IR $9$ BRY 981 UR [T [BA G55 gU o1 51 94l ISl 3
ST BT 9T et 387 7 3R 4 & forg 1 areil fi1e1 I8T1 81 28 & dIsY d& Ul o
D1 BT AT TERUNY g /A1 St 1, 59 9 g 931 o, 9 fh a1 A1 SHb HRT glex
UR GRET H R AN STar Bl W A & fofq glg uril fieT Xa1 2

MR. CHAIRMAN: Third supplementary, Shrimati Jaya Amitabh Bachchan.

sirelt ST STy Tgq: IR, A A3l St A A1 96 & dlel $I Sfd1d el
fem, Safes TR A A W1 I & IR d A1 < 21 el | guT 11 6 I8 Bl g,
ifeh d e X2 & b 99 3 &1 1l
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it Tafer: Hs9, MY Feed yfoul

SHRIMATI JAYA AMITABH BACHCHAN: Sir, | am a bit confused. | expected
clarification from the hon. Minister. | am a bit confused.

MR. CHAIRMAN: | can't agree. You can never be confused.

SHRIMATI JAYA AMITABH BACHCHAN: Sir, | am.

MR. CHAIRMAN: You are not.

SHRIMATI JAYA AMITABH BACHCHAN: Sir, Mr. Jhala comes from Gujarat. The
Minister also is saying that J&IT H31 4, 519 9 4= HAT A, ¥ $B IR QAT then,
why is Mr. Jhala complaining ?

MR. CHAIRMAN: Please put your supplementary. You will get a good answer.

SHRIMATI JAYA AMITABH BACHCHAN: Sir, | want to know. | am confused.
...(Interruptions )...

MR. CHAIRMAN: Madam, please put your supplementary. ...(Interruptions)...
ft RS IR : I8 S99 < F oY Bl .(agTH)...
el ST STy 921 R E? ..(FTHH). .

MR. CHAIRMAN: Madam, please put your supplementary. ...(Interruptions)...

St ARG R : <9 Bl A IAFT IS ...(FALH)... T T2 S Sfarg 9 9 S
...(TILT)...

MR. CHAIRMAN: Neeraj ji, please. ...(Interruptions)...  Sir, please control.
...(Interruptions )...

Sl STt QAT T99: S9G U9 99 $9 ol .. (FAYM)... 8% |dTd &I 5419 g
...(FET)...
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MR. CHAIRMAN: Hon. Leader of the House, please see that there is order.
...(/nterrupt/ons)... Let the hon. Member ask the supplementary.

SHRI JAYA AMITABH BACHCHAN: | am really surprised, again confused, that
instead of the Minister, other Members are standing and questioning me.
JHTRT ST, 3779 Y81 93 §U T, offhd 9= 18] Sldhd ©, IR 3R AR I8l 4 PIg Tl
8l OITUHTT, ar Irglc'g)d alh <31l This is not fair. | don't expect this from you, Sir.

it AR : 3719 Ueb Hehs GTI | think | am fair to every Member. Those who got up
there know it. | would urge everyone. But when | do it this side, it is more noticed.
When | do it that side, it is not noticed. Madam, your supplementary.

SHRIMATI JAYA AMITABH BACHCHAN: That is not noticeable, Sir. You correct us
more; so, it is noticeable. You don't correct them. So, it is not noticeable. It is as
simple as that.

MR. CHAIRMAN: Oh my God !

SHRIMATI JAYA AMITABH BACHCHAN: Sir, this is what | want to ask the Minister.
What is the mechanism that exists for punishing violation of conditions in the No
Objection Certificates of Ground Water Use? Give the details of units assessed as
overexploited, as mentioned in the Economic Survey of 2021 and the funds allocated,
disbursed and utilised for the replenishment of the same State-wise and UT-wise.

ot . IR wifed : WA ST, ST St & A/ | S e o, S9d oy § I
AT ATEAT § d 31T ORI & fhal W1 1a H SR 9%, o 98l IR G I e
FHAT 51 I BN B ggd BT BRI B i 37 Fovell 21 781G, H IR Teiaval
Sl &1 ORI ¥ &, $9ielY H 39d IR H SUTGT $cd | 78] dhal, Hilh I I
T & H ORI & IR H 984 ST I AT8dl §, AR I8 B 36T TNl § AR
T 3wt fhar 8, 99 91 3T Scoikd BT Wl STas] 2T, ST 39 BaT ol
(IT).. FHTIRT ST, S 79 94 €, R S Wi &7 Seated 8id1 2, O dRIS
&P TR FaAT B ..(FILTH)..

PROF. RAM GOPAL YADAV: Sir, this is not the answer to the question of Shrimati
Jaya Amitabh Bachchan.

MR. CHAIRMAN: Ram Gopal ji, you are a senior Member.
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£ M. IR, wifea : Ul Sfl, S I a1 8, I d8d &l 199 a9 &l .(FaeH)..
I9d UeT | ff 997 21 ..(aU™).. 3R Bis ST Soota BRI, T STb forv Wi
AT 2| ..(FAYUTH)..

MR. CHAIRMAN: Jaya ji, take your seat. He is replying. ...(/Interruptions)... Jaya
Ji, take your seat.

N W R wifed : ST SN BT URH B Th S 571 Soaier BRI, S /=T oI B,
& ol § I8 9ar1 =redr § fob S Al 3 3R UeT 99 H 39 91d & Sooid
foraT 1T 21 98ISY, B9 AT Gl Bl I9d I H forfRad wu & o} 9q7 39|

MR. CHAIRMAN: Fourth supplementary, Shri Sujeet Kumar.

1 Jold PHAR : TR, YoTdl BT KR g1 b (o7 ARBR - &I 95l TS| Th =T Y[R Dl
off, Sl 'sTcet YoTdl Ao ' 3R "R oFyd WRIeR' & A1 9 &1 |HTIfe Sff, #
RGR A I8 S0 18 § b A Sl &1 bR &, FT §7h] By AT g3l 8 3R
1 IS & Tl Yolel b Wik H fhei=T1 SYa¥e gan g ?

2 . R, wfea ¢ U Sfl, S9 g9 WA B 75 Ml DI G g¥ J,
I T8 & 7l § S¥19 75 3Fd TRIAR I 3R & AR, & 97 WWHR §RI
@ RIS Y Aol TS| ST gRT A ST B goiar < 718 7, B 118 G171 ST gall
g, FT®! IS8 ¥ STeT b1 WR W 9gd o] 9¢ &l qeied, H ga1 A1g 6 I8
AT 95 A%l g8 o

qEIGY, STl Sl GORT e 8, H qoTdl &l a1 8, 99 WeH 4 H gar
aredl § & 39F oIy a7eT-arerT 1™ a1 €, J1eT-37el dle = a1 &1 #A8led,
ST Ioig | Al oldl BT WR I8 HUR AT AT &, offhd 84 & ey IG]
TSI GUTART HEled, § I8 Al g1 @redl § fb 99 ' 3 WRIGR ATl Bl goig
H I BT WR HUR AT 8, IqD! F@ifere! ekl 2, Sqa! Alirs!, disirst § /
JSATd AT &, AR HEIGY, 3R BH AN 39 8 AT o1 DR e dl, Al YoTdl Pl W
I A ST &1 GHIET 81 S A T A FebTel 3R #3131 S "6 i '
AT 8, BT UT Y| HBIGY, ¥ die} SRS & o7 #3710 &1 3R 9 9gd o
eSS T 99I1Q 1Y &, 37T~ TSliaiist 7 i [S$HIg 991 & 3R 39 W 9gd
32T B JoRRTd 4 41 81 Y81 51 Yh-Tdh 71 § PHRId 50-50 IR IAT1HR U1 IAR I8
gl ...(FaUF)... § 999 o oxar g & 9 d=rel & forg ff dm )
..(FTET)...
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MR. CHAIRMAN: Shri Kartikeya Sharma. ...(/nz‘errupz‘/ons)... Fifth supplementary.
...(Interruptions ...

SHRI KARTIKEYA SHARMA: Mr. Chairman, Sir, | would like to ask from the hon.
Minister: What are the steps being taken to increase groundwater recharge
mechanisms in the rural parts of India, particularly in the State of Haryana? If so, what
are the results achieved so far?

it . IR, wIfed : ARIGY, IT I UL SO AT 7, H IUD HGe H g1 a8l §
fh FeRIAS fIeams & IRUFRGSY Yo # AfT Sifed 851 # Ieea FRTEE
3Ts 211 2017 ¥ TSHR AT 98 2023 H THI 11 RS TP I8 T &8, M S9N B
R BT GUR T3 &1 YoTel YRIATT &5 63 URUCT A I 73 URUT B 7T 81 Sl STh
S 2T, I A1 BT 31TS 12019 | U a4 52 9 70 YT dh YoTdl (IR Gl d
el G2 B oIl H 99 WR B gig <@l g 81 9 2019 I 2023 TH A & d1S
F H7E F 85 TRYT W 31fere fART WMl IR el W o9 Hiex 9 &8 e g1 I8
ST ST 9911 7, 9 ITS3T 5 S $UR b1 fhar 7, Gt ToiieisT ¥ & foar 8,
JHT AN A B BT 2, IHB SRV I8 IR GIR @ 8T 2| I8 AT AaeTS T
HATTT I8 HR IET &

MR. CHAIRMAN: Q. No.2; Shri Neeraj Shekhar. ...(Interruptions)... One second
please ! ...(/nterrupﬁons)... Hon. Members, on a question, five supplementaries are
allowed -- two by the hon. Member who raised the Question and three by others. |
have allowed all three. ...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, | have also given in writing.

MR. CHAIRMAN: Digvijaya Singhji, everyone has given in writing. | am sorry.
...(Interruptions ...

MR. CHAIRMAN: Now, Q. No.2; Shri Neeraj Shekhar.
Status of Har Ghar Jal Yojana

*2. SHRI NEERAJ SHEKHAR: Will the Minister of JAL SHAKTI be pleased to state:
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(a) the details of fund allocated, released, and utilized under Har Ghar Jal Yojana
during 2023-24 and 2024-25, year-wise and State-wise;

(b)the details of targets and number of households covered under the scheme
during 2023-24 and 2024-25 till 30th June, 2024, year-wise and State-wise;
and

(c) the number of households targeted to be covered under the scheme during

current financial year, State-wise ?

THE MINISTER OF JAL SHAKTI (SHRI CR PATIL): (a) to (c) A statement is laid on
the table of the House.

Statement

(a) Government of India in partnership with States, is implementing Jal Jeevan
Mission (JUM) — Har Ghar Jal to make provision of tap water supply to every rural
household. The year-wise and State/ UT-wise details of fund allocated, released and
utilized under JUM during 2023-24 and 2024-25 (as on 16.07.2024) is at Annex-1.

(b) and (c) At the time of announcement of Jal Jeevan Mission in August 2019, 3.23
Crore (17%) rural households were reported to have tap water connections. All the
remaining rural households at the time of launch of the Mission were targeted for
providing tap water connection. As reported by States/ UTs, 8.39 Crore rural
households were provided with tap water connections till 2022-23. Further, in 2023~
24, nearly 3 Crore households and in 2024-25 (till 30.06.2024), 31.28 lakh
households have been provided tap water connection. Thus, as on 30.06.2024, out
of 19.30 Crore rural households in the country, 14.93 Crore (77.31%) households
were reported to have tap water supply in their homes.

State/ UT wise details of targeted/ remaining rural households and households
provided with tap water connections till 2022-23, in 2023-24 and in 2024-25 till
30.06.2024 are at Annex-Il.
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[RAJYA SABHA]

Jal Jeevan Mission: Central fund allocated, drawn by the States and reported utilization in 2023-24
(Amount in Rs. Crore)

Central share

Expenditure

2;,, State/ UT Opening Fund Fund Available | Reported | under State
Balance allocated drawn fund utilization share
1. A & N Islands 2.20 7.52 3.76 5.96 0.99 -
2. Andhra Pr. 397.70 6,530.49 793.57 1,191.27 862.09 940.04
3. Arunachal Pr. 284.30 1,057.11 771.21 1,055.51 1,016.78 125.79
4. Assam 2,447 .47 10,351.68 6,204.00 8,651.47 7,870.90 866.11
5. Bihar 54.95 - ND 54.95 NR NR
6. | Chhattisgarh 273.99 4,485.60 2,885.56 3,159.55 2,639.44 2,627.64
7. Goa 0.92 11.25 11.25 12.17 1.76 11.25
8. Guijarat 1,088.66 2,982.85 2,237.14 3,325.80 2,377.83 2,676.40
9. Haryana 100.67 1,053.44 526.72 627.39 589.79 687.56
10. | Himachal Pr. 547.72 379.67 402.34 950.06 859.96 $8.38
1. [ J&K 903.84 9,611.31 3,267.12 4,170.96 3,510.52 364.69
12. | Jharkhand 529.38 4,722.76 2,875.35 3,404.73 3,140.70 3,291.53
13. | Karnataka 1,182.78 12,623.37 4,966.62 6,149.40 5,239.07 6,017.19
14. | Kerala 900.69 1,342.36 671.18 1,571.87 1,465.41 1,448.53
156. | Ladakh 280.68 477.11 131.07 411.75 346.73 -
16. | Lakshadweep 9.25 39.63 19.82 29.07 NR -

Annex-I|
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17. | Madhya Pr. 1,060.06 10,297.86 5,419.90 6,479.96 6,388.57 6,390.54
18. | Maharashtra 2,363.74 21,465.88 7,444.26 9,808.00 8,208.53 8,371.34
19. | Manipur 164.42 110.54 ND 164.42 119.49 18.75
20. | Meghalaya 369.04 3,967.25 1,500.00 1,869.04 1,572.14 171.69
21. | Mizoram 121.27 425.46 303.10 424.37 416.52 43.77
22. | Nagaland 19.57 366.86 314.90 334.47 293.35 44.02
23. | Odisha 799.32 2,108.54 2,108.54 2,907.86 2,441.62 2,428.40
24. | Puducherry 5.40 15.39 1.00 6.40 6.39 0.62
25. | Punjab - 479.02 119.76 119.76 103.79 166.43
26. | Rajasthan 3,431.61 3,019.94 250.00 3,681.61 2,899.24 3,904.02
27. | Sikkim 79.29 634.55 251.61 330.90 318.98 29.67
28. | Tamil Nadu 813.45 3,615.56 2,617.10 3,430.55 2,607.29 2,601.54
29. | Telangana 26.06 - ND 26.06 NR NR
30. | Tripura 227.01 1,773.40 744.18 971.19 860.09 105.25
31. | Uttar Pr. 2,812.52 20,884.45 16,947.00 | 19,759.52 19,087.04 20,269.16
32. | Uttarakhand 282.07 4,689.69 1,890.66 2,172.73 1,949.33 237.66
33. | West Bengal 1,751.06 3,806.29 4,206.29 5,957.35 5,004.16 5,155.11

DNH & DD does not avail fund

Source: JJM - IMIS

ND: Not Drawn

NR: Not Reported
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Jal Jeevan Mission: Central fund allocated, drawn by the States and reported utilization in 2024-25

[RAJYA SABHA]

(As on 16.07.2024)
(Amount in Rs. Crore)

Central share

Expenditure

fj;), State/ UT Opening Fund Fund drawn Available | Reported | under State
Balance allocated fund utilization share
1. A & N Islands 4.97 2.98 ND 4.97 NR -
2. Andhra Pr. 329.17 2,520.97 ND 329.17 65.04 58.63
3. Arunachal Pr. 38.73 217.82 32.67 71.40 15.36 0.01
4. Assam 780.57 5,198.78 779.82 1,560.39 1,251.48 138.56
5. Bihar 54.95 - ND 54.95 NR NR
6. Chhattisgarh 520.11 1,277.27 ND 520.11 NR NR
7. Goa 0.40 4.32 ND 0.40 NR NR
8. Guijarat Q47.97 2,420.14 ND Q47.97 350.39 419.97
9. | Haryana 37.60 462.03 ND 37.60 3.83 7.49
10. | Himachal Pr. 20.10 916.53 ND 20.10 7.1 0.01
1. | J&K 660.43 2,112.86 ND 660.43 327.82 NR
12. | Jharkhand 264.03 2,114.22 ND 264.03 6.29 138.14
13. | Karnataka 310.33 3,804.41 ND 910.33 11.08 64.51
14. | Kerala 106.45 1,949.36 292.40 398.85 301.25 296.72
15. | Ladakh 65.02 624.78 ND 65.02 6.55 -
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16. | Lakshadweep 29.06 0.75 0.1 29.17 NR -
17. | Madhya Pr. 91.39 4,044.70 2,022.35 2,113.74 797.15 799.64
18. | Maharashtra 1,599.47 5,352.93 802.94 2,402.41 371.31 536.21
19. | Manipur 44.93 - ND 44.93 10.58 0.94
20. | Meghalaya 296.90 653.60 ND 296.90 231.43 21.82
21. | Mizoram 7.85 45.09 ND 7.85 5.12 1.95
22. | Nagaland 41.12 39.75 ND 41.12 34.55 NR
23. | Odisha 466.24 2,455.94 ND 466.24 30.59 30.06
24. | Puducherry 0.01 12.58 ND 0.01 NR NR
25. | Punjab 15.97 644.54 ND 15.97 0.24 NR
26. | Rajasthan 782.37 11,061.46 1,659.22 2,441.59 1,080.11 374.54
27. | Sikkim 11.92 124.50 ND 11.92 0.17 0.02
28. | Tamil Nadu 823.25 2,438.89 ND 823.25 534.84 541.18
29. | Telangana 26.06 - ND 26.06 NR NR
30. | Tripura 111.10 736.75 110.51 221.61 61.07 5.46
31. | Uttar Pr. 672.48 12,621.95 3,786.59 4,459.07 3,132.04 2,315.59
32. | Uttarakhand 223.40 1,016.80 152.52 375.92 67.31 NR
33. | West Bengal 953.19 5,049.98 1,514.99 2,468.18 1,015.58 1,029.51

DNH & DD does not avail fund

Source: JJM - IMIS

ND: Not Drawn

NR: Not Reported
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Annex-I|

[RAJYA SABHA]

State/ UT-wise details of targeted rural households and households provided with tap water connections 2023-24 and 2024-25

(as on 30.06.2024)
(Number in lakhs)

. Targeted/ Rural HHs provided with tap water Rural HHs with tap water
S. Totalrural | uralHHs Wlt_h tap remaining rural
State/ UT water connection as .

No. HHs on 15/08/2019 househ;(l)dlsgm Aug. Till 22-23 In 23-24 In 24-25 No. In%
1. | A & Nlslands 0.62 0.29 0.33 0.33 - - 0.62 100.00
2. | Andhra Pr. 95.45 30.74 64.70 35.43 3.86 0.06 70.11 73.45
3. | Arunachal Pr. 2.29 0.23 2.06 1.54 0.52 - 2.29 100.00
4. | Assam 71.42 1.1 70.31 30.83 22.95 2.19 57.09 79.76
5. | Bihar 166.30 3.16 163.14 155.92 1.27 - 160.35 96.08
6. | Chhattisgarh 50.00 3.20 46.80 17.72 18.05 0.24 39.21 78.33
7. | DNHand DD 0.85 0.00 0.85 0.85 - - 0.85 100.00
8. | Goa 2.63 1.99 0.64 0.64 - - 2.64 100.00
9. | Gujarat 91.18 65.16 26.02 26.02 - - 91.18 100.00
10. | Haryana 30.41 17.66 12.75 12.75 - - 30.41 100.00
11. | Himachal Pr. 17.09 7.63 Q.46 9.17 0.29 - 17.09 100.00
12. | J&K 18.72 5.75 12.96 5.21 3.47 0.64 15.08 80.64
13. | Jharkhand 62.19 3.45 58.74 16.90 11.93 1.31 33.60 53.90
14. | Karnataka 101.15 24.51 76.64 42.92 9.23 1.82 78.48 77.59
15. | Kerala 70.80 16.64 54.16 16.83 3.67 0.54 37.68 53.17
16. | Ladakh 0.41 0.01 0.39 0.29 0.07 0.00 0.38 93.07
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. Targeted/ Rural HHs provided with tap water Rural HHs with tap water
S. Total rural Rural HHs Wlt_h tap remaining rural
State/ UT water connection as .
No. HHs on 15/08/2019 households in Aug. Till 22-23 In 23-24 In 24-25 No. In%
2019
17. | Lakshadweep 0.13 0.13 - 0.1 0.01 0.12 88.71
18. | Madhya Pr. 111.88 13.53 98.35 43.86 11.30 2.19 70.89 63.39
19. | Maharashtra 146.72 48.44 98.29 61.41 15.17 1.25 126.26 86.06
20. | Manipur 4.52 0.26 4.26 3.19 0.08 0.06 3.59 79.45
21. | Meghalaya 6.51 0.05 6.47 3.03 1.91 0.20 5.18 79.59
22. | Mizoram 1.33 0.09 1.24 1.01 0.23 - 1.33 100.00
23. | Nagaland 3.69 0.14 3.55 2.29 0.75 0.1 3.29 90.53
24. | Odisha 88.68 3.1 85.57 49.54 12.06 0.62 65.33 73.65
25. | Puducherry 1.15 0.94 0.21 0.21 - - 1.15 100.00
26. | Punjab 34.18 16.79 17.39 17.39 0.00 0.00 34.18 100.00
27. | Rajasthan 106.93 11.74 95.19 27.10 12.18 3.17 54.19 50.61
28. | Sikkim 1.33 0.70 0.63 0.38 0.10 0.00 1.18 88.74
29. | Tamil Nadu 125.24 21.76 103.48 57.72 23.05 2.72 105.25 84.06
30. | Telangana 53.98 15.68 38.30 38.30 - - 53.98 100.00
31. | Tripura 7.49 0.25 7.24 4.34 1.32 0.18 6.09 81.26
32. | Uttar Pr. 265.42 5.16 260.26 89.50 120.51 8.08 223.25 83.98
33. | Uttarakhand 14.54 1.30 13.24 10.09 2.25 0.12 13.77 94.76
34. | West Bengal 175.09 2.15 172.94 56.60 22.92 5.75 87.41 49.90
Total 19,30.33 3,23.63 16,06.70 8,39.33 2,99.26 31.28 14,93.50 77.31

Delhi & Chandigarh have no rural population.

Source: JIM-IMIS

HH: Household
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[RAJYA SABHA]

SHRI NEERAJ SHEKHAR: Sir, we can discuss that later. T YT I AT %\’I
..(TAU)... IS AL 918, TS ATl 918 HRT UL AT &l ... (FQUM)... IR, I8
FTE? ...(Tag™)...

MR. CHAIRMAN: Digvijaya Singhji, you are an experienced Member.
...(Interruptions)... Do you think casting such aspersions is right that everyone will
speak? | have to decide. ...(Interruptions)... Why are you rising, Mr. Shaktisinh?
...(Interruptions )... What is this -- this side and this side? ... (Interruptions)...

7 RS IR« W), H 91l ST &1 319 31 9% B B

MR. CHAIRMAN: Before the hon. Minister speaks, 931 I8 Iad gV &< ol H U U
P HUR YLDl & TATT <11 FGAT Bl BT HIBT & Febell g1 A IR 577 Sil Bl e
31, H+1 RicTar a1 ... (aum). ..

SHRI DIGVIJAYA SINGH: Sir, fix the priority also. Either keep it first-cum-first-served
or otherwise. Let us know. ...(Interruptions)...

MR. CHAIRMAN: Digvijaya Singhji, please.
SHRI DIGVIJAYA SINGH: This is my point of order. ... (Interruptions)...

MR. CHAIRMAN: There is no point of order. ...(Interruptions)... Now, hon. Minister.
...(Interruptions )...

st wf. oR. wite : #EIGY, FR A SN UL UL ¥, I8 YOG & dd H gl
..(FAYT)... YR YIS UG BT b oY 10500 - 99 2012 AR $HF 918 &
.. (...

MR. CHAIRMAN: Digviaya Singhji, you are a very senior Member.
...(Interruptions)...  All three have gone but none has gone to that side.
...(Interruptions )...  All three have gone to this side. ...(Interruptions)... Mukulji,
what debate you are...(/nterrupt/ons)... All of your career must be on my carrier.
.(Interruptions).. Okay, no, no. ...(Interruptions).. g4, JHAT ...(FILT)... Ask
your question. ... (/m‘errupz‘/ons)... Nothing will go on record except what Mr. Shekhar
says. Okay, Mr. Shekhar.
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$ ARSI TR ¢ W, H FIW UgS Akl ARBR Bl AHR b BT dredl gl
...(TAYT)... R, AHAD © ... (FAY)... T, T8 AT GHT H 718 1 2 o At
ST T I[SIRTA 61 A1 G 81 9T 781 59 AN Dl Y T G A1 51 ... (FaET). ..
AT ST 59 92 & JeE /A1 1 ... (GEH). ..

it Ty : STy AieRie™) gy ... (FaHH). .. SRS Sfl, AR ... (agm™). ..

7l RS IR : SRIY IR, ... (@), ..

MR. CHAIRMAN:  Neerajji, don't justify. ..(Interruptions).. Supplementary!
..(Interruptions )...

7t RS AR ;. AT ST BT A GAD 307 oI a1 81 ST 872 ... (TILH)....

MR. CHAIRMAN:  Put your supplementary.  ..(Interruptions)..  Put your

supplementary. ...(Interruptions)... RS ST, 319 Y aR% <RaT 3R 31T WY i
3 QIEQI | am looking fairly attractive today.

i RS R W), H S gl
s wurafer : &, S e ! SR e § surar € erdfaed € ... (A, ..
it Yoty Rg QRovaren : vl A8iey, ... (agH). ..

it JpTafcr ;. gROIgTer S, 319 U] & HHl ol ... (FagH). ..

7 RS ¥R ¢ W), H (R A 911 Y6 BRAT § ... (FaEH). ..
it |y : 37T 37T AieHe gy

i RS ¥R - W), H u e

it e S, gty

2 ST @R ;. H A1 WRDR BT AHR 3R ARG BRAT ATS g1 Sl BT ATSTal
& N 915 BT AMRY AT, IADBT 70 AT oV Y| B OR STl UgAT bl BT 3foTal
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[RAJYA SABHA]

& LA 918 BET A1RY A1) ... (WAYT).... WS I UHT [T ATHR 7 3R I8
JATBR A AXBR < B! 8l ...(FIUH)...

ot U ; SR U R ?

7t RS R : R, H A A7 S S g2 BT AEdn g1 w™7 e afern 7, a8t
3T Uil & TR 5 ... (G, ..

1t HTTRT : TR S, 3779 S F$! UIST &b e &l ...(FEH). .. 3T U1 T
qfesql ... (TaHM). ..

N RS IR W aforan R7er # SRifE g Bt AT 81 H A A Sl 4 I8
ST ATe § fob OTeiT Y urerdt, S8R ER STel ST, S9! o & oy bg
3R T ARBR R HGH ST BT 87 ... (AGH). ..

it uTafy: A A3 SN L (@EEH)... Don't force my hands. .. (Interruptions)..

Renukayi, don't force my hands. ...(Interruptions)..

it W.AR. gifeer: AT QUIURT ST, A" R SIEAT 9r8d & fb gl &l
IR ¥ FRITREd Bl & IR 59 Hag H &1 {51 /=1 1 ... (EET). .. gRIa
UISTel USTH B &b U BIS IS 10500: 2012 IR $HP d15 & GINYH] BT YTl HR
@I FATE &) TS Bl MRS IR FeRTgS | 99Ifad IRaqal § @M1y &k 9 &
1Y STTepITeTeh SUTT B DI HATS AT Bl &1 TS &1 G 3R STel STl I 4
YTHRI U b oI FH RIS 3R FARTgS JHIIT 9l 1 GRIA a9 A1
DI lD el AT BRI | U T ST BT 81 YISiel Jurail YRi&or & forg 2,157
STeT JUIT URIET0T JRIRTRITATSAT 1 Yeb AT T cadh Suaed 81 q4l < 3R
D5 TR TSN A AT &R UR ST §IRT b3 [T Y YIstel A1 o gRIefor
& Y STeT qurerT q_ievr Gaemd @iet &F 1 <% | Afatrsl &I sruofl 4T Bl
RTST = U1 GETgal bl 41 B8R WK IR Ydb fohe Bl SUINT HRd §Y STel JUTail URIeqor
B & oY R FHETT B Uid ARl &1 U8 &1 & AR o gHread fba
21 379 I 5.5 I | A il & 25 oI I 31ferd Afgenati &l st S S s
gl STe Iura vdge gidem gomel [fegd of 15 g1 ...(Faue)... 39 dicd W)
fh YT THAT USTIhd DR Febell & IR U P T Bl Sid DR b foIg I Bl
TRIRTRITET 1 T R Fobell ol 59 Ulcel bl I ol UR T ST ST Febell ©, Sl
T 3T g3 21 STl ST IR WRINT 3IR fearsd agM & oy et Joran uxieror &
R i RIfeS SR & Aregd | Adeie 9 9 3uad g1 Rifes™ sk &
ATETH U SIoTeH SIS UR 4T AR 927 & fhdl I I F 37U+ STeT Aldi 3R Tl A
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e aTel STt T I[Ura & IR | SITHR U 6 T 8 R STel Jora< H &1 @
IS BT ATATH B Ahd Bl...(TALT). ..

it AU : I8 U BT STA19 2, AT U= T8 Al Very good. Supplementary
Question No. 2, Mr. Neeraj, and you should be satisfied by a very comprehensive
answer.

#Y RS IR TR, H A1 9uTS <A1 918 g 6 HAl Sl Ugell IR 91 78 © SiR I8
9I5BT STaTd AT AR ATl A G4 AN D! FHST H 37 AT ST
TR, H e A AT TRBR BT AW BT a8 g

MR. CHAIRMAN: Second Supplementary. ...(Interruptions)... No; second
supplementary.

#t RS @R : W), I I, H SIS 9 Y HRAT A18dT §, Rifd 2019 P U8
.(FAI)... "

MR. CHAIRMAN: Hon. Member, nothing will go on record. ...(Interruptions)... T
Jdhs| 3y Sfeu, afet, Ifevl ...(=aum)... 3y dfsul sfeu, Ifew am-y I,
UH AhS| ...(FGHM)... Neerajji, you will force me. ...(Interruptions )... | may name.
...(Interruptions )... Please. ...(Interruptions)... No. ...(Interruptions)... Please; sit
down. ...(Interruptions)... Sit down. ...(Interruptions)... 3TFRES W=, Gl AB
&P AR I AR (4RI 37YE B ...(FALH).... U Aebs, JY I TS| ...(FGHH)... Mr.

Dangi, sit down. ...(Interruptions)... Mr. Dangi, sit down. ... (Interruptions)... Hon.

Members. ...(Interruptions)... Hon. Members. ... (Interruptions)...

21 TR S < Y TP TRIAC 8| R Feobal| U fhAT 1 $© W B8 <31, I8 BI Al
BT 2? ...(TALH)...

o} U ; 3T T B I B2 ...(FAYM)... AT Fe- | Sl Ad00T 2, dT de+ Ud
yfcrder & AT, 3T 3TRIY © o5 o+t RRTae =121 @il 1@l =1dT 3719+ A=l &l
HETd Tel HR Fhd ©! i $o Al el rgwd! =IdT dielil, TS Bl dielil! I8
AT Riees &) forar © 6 918) BIs g<ar 9t A, af IHAR &1 S| e
3ffeaR 9gd ATAYUl ©l W TWdb W YSIR T P MY (91 I gyl Now,

Supplementary No. 2, please and look at me. ... (Interruptions)...

* Not Recorded
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[RAJYA SABHA]

S} IRST IR WX, N AR H U Bl BHC ol B FHhdT 3R BT, df § STa1d o
& AID g1 1 59 folq Bl o1 quIc 721 =nfzyl

MR. CHAIRMAN: Neerajji, Supplementary No. 2. ...(Interruptions)... Please.
Supplementary No. 2.

#Y RS IR : TR, H R Q A1 IR BT AMNAGT BRAT A8 §, FilD I
AT FRRHDHRU & foIg Sl BH fBa1 8 - '8 TR ST’ A A1l bl G SATe]
HTIST g3 21§ A #3f Sft | S Ame 6 R’ SR B 9d e g,
FIfh SO A SITGT Glaem AT Bl g5 87 2019 W U8l $had 13 BIFal 8:1 d
TS 3 AT ST AT, 379 78 BIAG! S &1 9T S0 AR T3l Bl bls BIIal g3l &, H
A HAT S ¥ I ST 18 § 2

ot guTafey ; A FE S HS Sft 3 I s off ®1 3T i ks off 1 Uga
o oeT AT BT Bl

it MR, uifea : A=IGy, H A1 ST HI BICT X BT AT, dIfds AT §9 Y| I8
IR B GHY HE YU 8, ST H BICT STa1q <1 A18d] g, AR I AN b I8 o

it Ty : {9 W AE@qUl & S1R STel W HEd U g

ot AR, UIfed : IR, IR AEH1T IS ST 9184 & 1 diedll Aehdr o iR
STeT STt e & 1 94 fhar a7 8 8k S8 a1 gRomy a1y 81 3exofig yar=
H3) S Bl T ST AT 941 8, ISP U8l | 3R o1 Y, 5l & favy § I TRBR
T 3T JNYBR WY T MR AT Beied Al &, 7R $9H a3l s ANl 70 |IeA I B 911
¥ ST Ui ST 2118 o1, 98 81 Ugd IR, SHfelY $eg WRBR Bl 3R I ATGRONY
g A1 St 9 g ST 9975 3R 39 & folv U1, B 3R Sfdel I8r™adr &
AT B T BRI H G M 3IR SFP Sooid B! e |fed) | 9,
TEAI1 3R Ifel & HUR Al T AN WHO &1 U RUIC & 1R urion &1 A
gfafes 5.5 dxIs 8¢ B 999 39 i § gl 81 e o1, s 75 w_dde a9y
AfEAT3I BT BIAT AT STHT S U AT, SHED 3faR ISl BIIST AlZATA DI gall
BT [1aT U & foIY AR A1 91 J30, Wl St < el Sitae (72 o g
IS I DI AT R BT YBRATT W B 38/H AfgeAl3dl BI 33/ WRleRT et o
TS 1 ATE AT & TR TR 81 T A1 H Bl 1 W FEIal §H8 & WU H 8l, &
STTE Afgettail Bl wrfiedr < 18 81 SToud H 9N U, fa9iyex Afgermsii ok
TSfhdl BT TIRD 91T AT, I U § 91 vd waewdr afafadl § w8 | B9 50
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TR¥T AR &1 ST 25 TRI AfSeIai Bl hiee CeT fdhe BT STANT b aTil
1 UG S T FRIET0T fST 11 51 STl 6AH & Qehleli IR b TR,
URETe g Ao gd I Bl 30 wY I WfER g9 2 ...

it U : H3] SH, U Adbs | AT AER, 3119 §6-90 d1d 9 Difoy| J 98 Ug
2 ©, Sl U U8l 1 fH g9 ARl ) ... (FE@UM)... 39 Ugd iyl
..(TAYH).... Y GQI I I8 AT S Al TR SHHT T 3R g3l © 3R
Sare [Sepd I el 9 B ... (F@u™)... §31 Sil, 39 JIfey) ... (FaH™)... I8
HfEeTall & folg Savl 2|

3t W.IR. gifea : WR, STdl AT & SHBIl IWRETE Ud GRS o Hoh 54
o8 B! U ®Y I ARIER g9 g I5dl 3R $g RBR S §RT b1 GRT ST
{2 T 81 3 a1 WR W 9 &A1 AT § b At god W Bl HeQ DI G| dfd
AfEATT BT ASTHT STl Bt FHRT BT ATAAT BT BT 8, SIU ST THRT Bl 8o
BHR b o7 I wag ol WY 1Y 3iR S9! Hag ol |l gl 1 Afeerall & Ferel
A ofl 7T &, STD! 3R A 98d I$! T el 81 5T WRBRI AR g AIBR Bl
3R Y IE U 98d 91 B B3N &, [OTHD] goig | Algelsll b1 Sl 75 RS FHI
STTAT 2T, I7eh! T8 GR ¥, Bs [hARICR dd F U ISTHR AT Tl AT 3R I8
ari A1 g[g e AT o7 - oISt Tl | ST 41 Bl aoig o g U, Sl [ s ¢,
I8 YT I 7 V8T &1 Ul Sl B8 B 8, H D! Hl 1 e g & 70
ATeT b I8 &A1 81 gaTl, I8 U2 |l Yol AfeY, 7R AIG] A8d I SHD] g Tl B
f&aT 21 &9 3iR Jr<sT qAT Yg U < BT BRI B

MR. CHAIRMAN: Shri Mukul Wasnik, third supplementary question.

ot P TAHD D : TR, A 73 ABIGT o g3 WK ¥ '8 W I
AT TR FATe B STaTd 3T, b SHT 59 91d 1 & [ S AN Bl T 8l

gerdll
1t AT : 39 AefHe ] aee gyl

Y Yp el TTABOT qRIID : TR, § S ST A8 &, a8 H Fed F g

§ A HAT HBIGT W I ST 918l § (4 91 I8 §hIdhd © [ AT W1 5
TR I IH ORI H 59 AT & IRY G BT g T2 UgaT 87 FI7 Ig §hIhd ©
foh SR # 78T 47 BIAQ) BRI I & 39 AT A STel Ugdl &, oA H 7 45
HIIS BRI I &1 STt UgdT & 3R STl H Ryt 40 BRI OR1 9 &1 STt Ug a1 87
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S Ut : A== 53 Sh

1 Pl AAHDT IRIAD : 3R I8 8DIDhd o, Al 51 AT 1 AR d THH 8-, S8l IR
31TST T S AT & SIRY STel T2l UgdT 2, SHD! eyl &9 Id alll, Rifh 39
IS &b SIRY 2024 T A DTH YR BT A7

MR. CHAIRMAN: Thank you Mukulji.

it .3IR. uIfee : W=, I AT 99 941, 99 A S GHY 911 8, I faid cled
19 RIS BRI H U - T&[ IR 19 BRIS BR 21 371 T ATl & <X WRDR DI 3R A
TS 6 BRI ORI A U1 a1 T 81 U AISIT 70 ATl § o) o F81 orrs ot 39
ST b foIU g1 ATt | 2 AT g1 s o7 & 1Y, RPN 1 I8 UTS ThY I
TRBR BT S 9197 AT, g8 A gobT fhaT &1 50D <X Sl Td & T &, SIhI Sl
aril frerar o - e aril A E Ha SAeT I A1 BN ©, Al g ofd el (e &
HIRUT IRITY B AT31 H W ABR HI Sl G Bl AT, IF9 41 9gd HH! 3713 5l
Y SB! AEd Yl 3] 81 TS &, S-¢ g<di Bl Y 3wt Ul fid ¥8T 8 3R 39¢
eI 9999 &1 ST g<al YIiNd 81 B 5l ... (). {1 379! a1 fb 70
HTell ST 721 R UG &, T 2 Ao & 312X A1 6 BRIS &R # U1 ugd1 g &l il
D! &, STd 3TN - I Vod WXBHR BT B T, Hhg GXBR DI 3R A ITd] faTdhd
FETIT 3R BS (&7 ST &1 8 STep! GRT [T ST XET 81 FH! 19T ARDBRI + Y]
TS ORI R AT 71 I 10 fordt 71 forelt w1RoT & U8 1 01T it o, H ar
a1t Irsat & il iR AR & A1y it T o1 2 iR IR W FEr 7 6 e
3IIT AR I BIg HlecTd Bl, Il 18T, U] 39 B Pl Sloal H YRT HY| ey
geT H31 S9b foly Wi 9gd FIf=Id 8 3R I8 QX1 IS Sieal o A &1, S oy
ORT U 4} PR I8 &1 3T Tl f&H1 § 97 AR 3R Seal | JUAT BIH GRT BT,
T FGDBT Tl W STl el ST, TG STet (Hel SIrgar|

s} SrSNBRTI BRI TET0T : FHTIRT HEIGY, ST Sitad (e & dT8d I8 Sl 'BY 8-
STl BT BT B &1 &, I8 YN S20 H 81 ¥8T & 31X &g (9| H 3728] HH &l V81 &, 594
el B Hag 81 81 AW §9 Fa & QI X% I 39 (A9 W Sl g9l g5 ©, S
WIS AT BT 39 B, FIad SR TWRAT I SE Bl Aaeehal & - VT §
AT g1 U8l S AeY H hlhvs W 3iR IR HI Iudterd] 9gd a$1 339 o1,
AP oTTST 59 AT H 90 TR AT Ta-He 3T SfedT et B 3R Ryt 10 o_Rie 15y

ANBR Bl T BIdT 2l

MR. CHAIRMAN: What is your supplementary ?
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7 JTENHIG TBINTG FARI0T : FHUNT HEIGT, H HERISE D! q1df ST HE BT §
RIIfP TET BT Bl V&I B, b FO A F B 811 Bl T hdl &, 39 T F B
TI-31 9T et Y &R O i 9 & 8H1 9112T, 98 <18l 81 38T 81 S9H ol
W%, g g fop amu= sﬂfﬁﬁﬂ external audit agencies FI"TIT%%, estimates 9919 &

foTT agencies @IS &1 $9H ST private agencies o &, S99 1T T I BTH BRI
T 8, I I dANIh I B T8l Bl 2, SUITIT 59 31T 81 H fadhd 31T 3e! B

MR. CHAIRMAN: What is your supplementary ?

it STPNHRIT BTG FAETVT : FAHTURT ARG, AAD HIH H AT Hl ARG |
AR I AR 2 {6 9 39 Tom & e &1 Reg a 3R e Ay 4§ 394
& &1 & oIy Fe |

?QT\P[, SRl private agencies Pl B ﬁ'ﬂTTI'ﬂT%, IR d B el HYd) %\;, an
I HUR TaRI of 3R FHY &b e $9 B DI YRT DY qAT IHD! IR ST
HIATY|

it 9. AR, Tifed : HRIgy, A Ae 984 B 31T UeH [har 81 § I garn
aredl ¢ 6 9 Aay 3 Rith ARy 81 721, afcs At Il & iR w31 A1 4=
AT AAT ITh BN b |1y Reg /T 91 81 975 81 AR &b Hafdrd w731 =1 g4
HEl © [ &H 9gd STeg &1 B! Ul B s GRBR & I8l gAY Hafdd bl 4l
B UFST 721 © IR A 53] 7 U1 SR &1 B W) WA o fear 21 s
T8y 3fe ASIRTST & YTd 98- & BRI by dhicded Bl ol Ylsarvq off, STaT
it ST TRBR B - AT 8A IHD] qal (AT 8 3MR BH Bl STeal W AT TG &
for TaT 21 &9 HET § fh ST o1 Megfias CaTaron 2, SHSBT SUIRT dieh Tgal
TS TP B b T Bl 2 IR fhx 78] R IR B, 981 Faafiael oY iR a8] e
AT MU, 1 9TaR 981 819 & BIROT T ol el & 91 J81 81l g8+ I8 Y
BT 2 [ 3iaR TS SHI B! FfI] Wl 16T 811 AMMRYI Ps STIET U Il 95 Yok
BTH BT AT, I U RaATgST B & fo1g Ha1 11 81 4} W) 984 3res! oIl
P AT SIS b g1 21 FHY 15T BT IHBT W STIRT B & {IT HaT 17 B
I b IRPR P WR R Bl U B 16! 781 2 N6 SRAHSIT BT BTH 5
TRBR BT &l & AR 9T TRBR SRTHSI BT H1H B Jal 81 g7 I 15l & A1
39 fa9g & 919 BRb IHB! BIag H B I2 &1 899 A 39¢ foTv U e”Rp B
T8 &, S Irsd) | SN fafsTe &=elt 7, 9d SRell © 3R SHTasTdd Jaradr i
CaGIkd

MR. CHAIRMAN: Now, fifth supplementary; Shri Raghav Chadha.
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1} X9 AT : TR, 39 WRBR - DIB! AU I '8 R ST’ IS b YOATT DI A
3R araT foram ot fb a¥ 2022 AT -37Td ATHIVT SelTehi H 8 B8R Bl '8 &R Siel’ AlSi]
& ded e I U e 9y 2023 H ) 15T YT & I & U R A1 HAT
I <1 STaTq o<l §Q I8 1T o ARI0T Sefleh o AIH 52 Hirerd ¥R U &, 7 e Mot
el | STl g5 g

MR. CHAIRMAN: What is your supplementary ?

7 ITEa T : IR, H AP HAIEH F AAG A ST W g S 181 § (b AT a8
2024 31T AT 8 3R MY I 2022 TP '8 TR STl AT & d8d el | oIl o Bl
araT foBa o1, AT 31TST HT 39 W9 § T 3idel 87 G-I, B9 AU 20 BRI rural
households H ¥ 31T & &1 I8 B UV &, 37T B 91T & 1...(TIE). ..

MR. CHAIRMAN: Your supplementary, Mr. Chadha?

Y e AFT 2 WY, H YD A | AR HAT S Ig ST AT g b §H 1)
W1 8 BRIl ¥ STe] o H g g aXIh I I [ g 872

St 7t IR, utfed : A8Iey, B9 Uge Yl g1 b STt <A1 XS WRBR B Rorery
2 S AU s I T8 BT BRI AT AR 70 Il Th brg IRAR 7 HW ff 39 7 d
SR MR 7eE T8l B, NTd BRI IE B o] 8 I&T ATl Igel IR Mexofiyg
T 21 S & §RT S oIy g9ic § 31l | 2,04,000 RIS BUY Bl g1 IhH B
YIRIT B 5| $UP HRUT 59 HH § Wie Y 37$ 21 MY g Hdhd & fdb mahieft
Tl ® 7Tl STet ST B WIS dT <F 778 3iR S9d! daxel, il foh SFRa, 2019 I®
28.38 T &fl, T+ R 7.8 URNC oY, I8 9 d~ 319 211.25 <G, AT 77.10 TRAC B
TS B 9 UBR, S e 3a-1 43 85 © o I8 7 URAC | 77 IRHC d& 1 o
IR, 2019 | B fhelagTd Tdh SHD! HaARSl, S 8 TR W HUR 941 §, a8 Iy
HRSRI DI AlhA ARNERT I & A9d g 81 SIoIQH J Iiai H S, W 3R -
g JTHIOT BT 4 JUrERTT & AR TR §HD A YTl (ST STIa1 21 STAYfT 15y
BT fI9g B 3R Soigd & d8d 94T STAYRT ARl & [SSTe, AT S Bl
ST BT D) IR 89 R 8l R IRER S5 [axiT IR THh-11dh! FErId]
UG Bl §, SADT Bidl 37 Bl & AR IFPT AR A Bl 81 379+ Sl
3UET B B, SHD! A I ARBR I8 <ol A 9¢ I8

MR. CHAIRMAN: The next supplementary is from Ms. Dola Sen; | am allowing her.
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MS. DOLA SEN: Sir, | did not give my name.

SHRI SAKET GOKHALE: Sir, | have given my name.

MR. CHAIRMAN: Look at my indulgence.

MS. DOLA SEN: Sir, | have given my name for Q. No. 3 regarding coal mines.

MR. CHAIRMAN: You do not want to raise on this?

MS. DOLA SEN: No, Sir.

SHRI SAKET GOKHALE: Sir, she did not submit, | submitted. ... (Interruptions)...
MR. CHAIRMAN: | thought you were interested as you were raising your hands.
...(Interruptions)... Hon. Members, one minute. ...(Interruptions)... When | find
that on a Question, one hon. Member is raising hands, | hope to accommodate.

...(Interruptions )... We will come to that.

MR. CHAIRMAN: Now, Question No.3.

*Q. No. 3. [The questioner was absent. |
Boosting domestic supply of critical minerals
*3. SHRI JAGGESH: Will the Minister of MINES be pleased to state:

(a) Whether it is a fact that the country relies heavily on imports for meeting its
requirement for critical minerals;

(b)Whether Government has begun work on a new policy to promote exploration
and processing of critical minerals in the country;

(C) Whether the proposed new policy includes incentives at each stage of the
production process; and

(d)If so, the details thereof, and other measures initiated by Government to boost
domestic supply of critical minerals ?
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THE MINISTER OF MINES (SHRI G. KISHAN REDDY): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) Yes, India relies on imports to meet its requirement of critical minerals and
imports minerals like lithium, cobalt, nickel, phosphorus, potash etc.

(b) to (d)TheCentral Government has amended the Mines and Minerals
(Development and Regulation) Act, 1957 through the MMDR Amendment Act, 2023
with effect from 17.08.2023. Through the said amendment, the Central Government
has been empowered to exclusively auction mining lease and composite licence for
24 critical and strategic minerals listed in the Part-D of the First Schedule to the said
Act.

Ministry of Mines, Government of India has successfully auctioned 14 blocks of
critical and strategic minerals.

Besides auction of critical minerals by the Central Government, in order to
further boost exploration of critical and deep-seated minerals, a new mineral
concession namely, Exploration Licence has been introduced for 29 deep-seated
minerals mentioned in the newly inserted Seventh Schedule to the MMDR Act. The
exploration licence granted through auction shall permit the licencee to undertake
reconnaissance and prospecting operations for these minerals on receipt of revenue
share once mining starts in the explored blocks.

Ministry has given thrust on the enhancement of the exploration program for
the critical minerals. Accordingly, during the last three years (2021-22 to 2023-24),
GSI had taken up 368 mineral exploration projects on various critical and strategic
minerals. During the current FS 2024-25, GSI has taken up 196 mineral exploration
projects to assess the mineral potential of various critical and strategic minerals
across the country.

Since inception of National Mineral Exploration Trust (NMET), a total 393
projects have been funded by NMET. Out of 393 projects, 122 projects are of critical
minerals through various exploration agencies.

In order to encourage private participation in exploration, Ministry of Mines has
notified 22 private exploration agencies (NPEAs). These agencies are taking up
exploration projects through NMET.
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National Mineral Exploration Trust (NMET) has issued two schemes for partial
reimbursement of exploration expenses for holders of Composite Licences and
Exploration licences. Under these Schemes, upto 50% of the exploration expenditure
incurred by the licence holders are reimbursed.

In 2023, enlarging the scope of the S& T program “Promotion of Research and
Innovation in Start-ups and MSMEs in mining, mineral processing, metallurgy and
recycling sector (S&T-PRISM)” was introduced to fund research and innovation in
starts up and MSME to bridge the gap between R&D and commercialisation. During
2024, under R&D Component of Science and Technology Programme of Ministry of
Mines, 10 R & D Projects related to extraction, recovery and recycling of critical
minerals have been approved for taking up through various Indian Institutes and
research laboratories.

SHRI SAKET GOKHALE: Sir, the Ministry in the last many months has conducted
three rounds of auctions for critical mineral blocks.

MR. CHAIRMAN: Ask your supplementary.

$it AIhd WS : W, J SINAIGT B T, § AU eI giedd dl B! In
November, 2023, auctions were launched for 20 critical mineral blocks, of these, only
6 blocks have been auctioned because of lack of interest of bidders. In February and
March, 2024, in two auctions, 18 critical mineral blocks...

MR. CHAIRMAN: Mr. Gokhale, there is a mechanism.

37t AThd MEe : S 2, FR1 70 ATl § B el §AT AT, &7 376 H Harel I 7

MR. CHAIRMAN: One minute. This is for benefit of everyone. When a Question is
asked, the Minister lays its reply on the Table of the House. The Members have to go
through that reply and then ask the supplementary related to that question.

SHRI SAKET GOKALE: Sir, it is related to critical mineral blocks only.

MR. CHAIRMAN: Ask the supplementary.
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SHRI SAKET GOKHALE: Sir, he is praising the Prime Minister; | do not even get to
introduce my question. Sir, if the question is irrelevant, you may dismiss it, but let me
finish it at least.

MR. CHAIRMAN: You can praise your Chief Minister.

SHRI SAKET GOKHALE: No, | want to ask a question, | am not here for praising
anybody. | am here to ask a question for the people.

MR. CHAIRMAN: Ask your supplementary.
SHRI SAKET GOKHALE: My Chief Minister does not need praise here.
MR. CHAIRMAN: Ask your supplementary.

SHRI SAKET GOKHALE: Sir, | would like to ask specifically and | would like a specific
answer. What is the reason for lack of interest from bidders for auctions of critical
mineral blocks and what are the steps being taken to encourage interest of bidders
for critical mineral blocks which are going un-auctioned? In three auctions, there was
no interest from bidders. Why is that happening?

it Sft. fher IS : TIRAT W), 2014 H GUH DIC & QL WR 37O AR IRBR

URETITT & 1Y 39 R 3R ATSH B iU+ SR | < &l < Y&l 81 &H
XTSI HUIS Bl § 32 8, THTATHSS] Bl o I8 & 3R Sl s s 97 dui &,
ITDI H T 32 B s 3 o1l 89 2 T 32 I 8 IS WISl SR B &, Al &
T 3 STHR HIET BR T2 B &9 ! Sivi) SRimell & <1y FfET d-ep Al dt
HRTERT G BT o1 9 foban) 31t ]1 fa7 ugel 81 8 Y critical minerals @1
JITFTH BB AN BT allotment letters & gf\b g1 YRd AP critical minerals TR <97
21 21, dfcth faQel | Wl & S BT TR B Te! 81 H 3MYD! eftc H I8 o1 argdl
g T in the last three years 2021-22, 2022-23, 2023-24 TP SIIUH’Tg o critical
strategic minerals UX 368 minerals exploration projects [ fra Bl ?Rﬁ focit ad
2024-25 &b SR Gﬁ@%ﬂ‘s" = 196 mine exploration projects Pl NS fopar %\', I Bl
National Mineral Exploration Trust (NMET) @I 9T & §RT 393 HIoided bl
exploration and financial assistance &1 &1 393 Eﬁm H 122 Eﬁm critical minerals
& B B9 ARG WHR B TWRE F 594 dl df IRfieRt AR & & fog qu
TR R I B
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it |AuTafa : =N 37T e

7} ITSTa G : TR, SIAT b 3MTU] U<l © 1 5Tq BleT IR Dl AAhR, Bict A5 b
3T DI B BT AT AT, IHP 18 O I ARDR 35, A9 5 DR o gl

1t U 2 RTSTIg et i, 319 g g4l Ha<d 8, 3T At He ™! U gfoy|

2} ITSTd YHT = AR, H ey U 81 Y8 &1 gl I 3ergel URacd bR & foly
S8 Ueh 3iTae fhaT SED 91 b Holde Hivc] -1, Rt frax F ot ot & =
St A I8 Yo aTsdl § b WRBR 7 a9 2014 S G718 Sl DIl TaR HRIY A, ITH
fopa=il ATS1 Tl Y81 & 3R T I el & fh MMUP! STaRew Bl SHIE HRAT IS
8T 87 HRI foreign exchange S9H ST Y81 8, Fifdh THE A8 H Nl 4 &< o
foram 2, 314 B3I &1 T8I g8 ©, ol eI U o1 b IHA Plg BT 81 gal,
dfcth 85 Pldl SHIC BT TS 8T &, o1 89 fha-l dIid sHIE R B 8, fhad
faferd STelR &1 3HIC &R I8 8, I8 319 18V

#Y St e XY ¢ JERv QTR HElGy, I8 U9 HIg= &l 8, Bid $I ol 8,
SIfh MU= 39T o7 © A1 ...(FALTH)... T8 Blcd BT U 8l B, Ig b J15~q Bl
critical minerals T 999 8, 31T 3R TS <31, AT H IHDT STA1d o o [T TR §l

it gurafer : w31 SN, 7T Yt ST U fAW> Bl Iehy 3AMYD het H AT, T 37T
TP U BT FRIHRN BTG ...(FaEM)... 2l Hfe qRefl qas1l ...(aem)...

Rajeevji, it is critical minerals. ...(Interruptions)...Shri  Milind  Deora.
...(Interruptions )...

SHRI MILIND MURLI DEORA: Sir, the question is...

MR. CHAIRMAN: Hon. Members, the question pertains to ‘critical minerals’, not
‘minerals.’ It is about critical minerals. Shri Milind Deora. Go ahead.

SHRI MILIND MURLI DEORA: Sir, the hon. Member is correct that this is a very critical
question since it pertains to critical minerals.

MR. CHAIRMAN: Yes.
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SHRI MILIND MURLI DEORA: Sir, in the reply, the hon. Minister has spoken about
many critical minerals, including lithium, cobalt, nickel, phosphorus and potash.
What is very important to note is that lithium, in particular, is a mineral which goes into
every battery that is used for all products that we use, from mobile phones to electric
cars. China, today, Sir, controls the entire supply chain of lithium. Exploration and
manufacturing happens in many parts of the world, but the processing is done in
China. Sir, India has become today Atmanirbhar in manufacturing of mobile phones.

MR. CHAIRMAN: Ask your supplementary.

SHRI MILIND MURLI DEORA: And, it is very, very critical for us to become
Atmanirbhar also in the processing of lithium. My very pointed question to the hon.
Minister is that, very recently, a very large deposit of almost 6 million tons of lithium
discovered in the Jammu region. When does the Government plan to begin mining of
lithium in that region, keeping in mind the eco-sensitivities and ecological balance of
that region? Thank you.

27 . fher XS : AU ABiey, foIforg| & aR 4§ SRY-H R 3 SHUH3Ms & §IRT
$o fSUIRTcH &I sgsiChrg fhal 11 8 3R SH-HHR W Ta-iec I Fefds
AP HUR U W€ BB exploration BT B Y [HAT 81 T STeal 81 Ap, ol
exploration complete 811 & IT& THTH B b (I hTa &1 B1H SIRGR aXld I
EERGIE]

ot 9UTIfd : Fvad Hex 4.

Implementation status of assurances given in Parliament

*4. SHRI RYAGA KRISHNAIAH: Will the Minister of PARLIAMENTARY AFFAIRS be
pleased to state:-

(a) the number of assurances given by Ministers in Parliament, session-wise, in
the last three years;

(b)whether the government has devised any mechanism for ensuring
implementation of these assurance;

(c) if so, the details thereof and if not, the reasons therefor;
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(d) whether there is any time-bond system for preventing delays in implementation
of these assurances; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN): (a) to (e) A Statement is laid on the Table of the House.

Statement

(a) The number of assurances given by Ministers in Parliament, session-wise, in the
last three years; are enclosed as annexure A.

(b) to (e) It is stated that the Ministry of Parliamentary Affairs has devised a software
called Online Assurance Monitoring System (OAMS) and ID and Password have been
provided to all Ministries. They can upload Implemented Reports, make requests of
dropping and seek extensions for fulfilment of Assurances on this portal which also
contains necessary instructions regarding timely implementation of Assurances.

Assurances are required to be fulfilled within a period of three months from the
date of assurance.

The Ministry of Parliamentary Affairs keep on reminding all the
Ministries/Departments, from time to time, regarding expeditious fulfiment of pending
assurances, from the level of Minister and higher officers. Hon’ble Minister of
Parliamentary Affairs reminded on 03.02.2022 to all Ministers to fulfil pending
assurances at the earliest and subsequently reminders were issued on 16.06.2022 &
01.08.2022 at the level of Additional Secretary and on 25.10.2022, 23.01.2023,
31.07.2023 & 18.03.2024 at the level of Secretary to all Ministries/Departments.
Further a review was also taken by Shri Arjun Ram Meghwal, MOS in the meeting with
Secretaries and Senior Officers from Ministries/Departments on 06.07.2022. Besides
this, auto generated reminders are being sent every month to the concerned
Ministries/ Departments through this system.
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Annexure - A

YEAR AND SESSION WISE LIST

2021
Session Total No. Assurances
253 120
254 105
255 25
2022
Session Total No. Assurances
256 221
257 70
258 95
2023
Session Total No. Assurances
259 118
260 Q9
261 SPECIAL SESSION (NO ASSURANCE)
262 60

SHRI RYAGA KRISHNAIAH: Mr. Chairman, Sir, during the last three years, the hon.
Minister had given a number of assurances in different Sessions of Parliament. Has
the Government devised any mechanism for ensuring the implementation of these
assurances? At the same time, at the time of bifurcation of the State of Andhra
Pradesh, the Government had given so many assurances. But, no assurance has yet
been fulfilled.

DR. L. MURUGAN: Mr. Chairman, Sir, hon. Member has asked about the system of
disposal of the assurances. In the Ministry of Parliamentary Affairs, we have an online
assurance monitoring system. In this online monitoring system, we have given IDs
and passwords to all the Ministries. They can login online and update the
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implementation of the assurances and they can also monitor whether the assurances
have been implemented or not.

SHRI RYAGA KRISHNAIAH: Mr. Chairman, Sir, there was higher pendency in the 16™
Lok Sabha. There is cumulative pendency of the assurances pertaining to 232th
Session and 248™ to 258" Sessions of the Rajya Sabha. It comes to 6.8 per cent to
45 per cent respectively.

DR. L. MURUGAN: Mr. Chairman, Sir, the hon. House may appreciate the way the
Ministry is implementing assurances. From 1956 to 2024, the implementation of
assurances has been 99.07 per cent; whereas, in Lok Sabha it has been 99.43 per
cent. During the last three years, under the leadership of hon. Prime Minister, Shri
Narendra Modi, all the offices conducted a special campaign for the disposal of the
assurances. And, due to that, we have achieved this percentage.

SHRI TIRUCHI SIVA: Mr. Chairman, Sir, the hon. Minister has, of course, read out
what has already been given in the reply. The assurances, which are given on the
floor of the House, are required to be fulfilled within three months from the date of the
assurance given. As per the statement given by the Ministry, in the year 2021, 250
assurances were given. In 2022, 386 assurances were given;in 2023, 268 assurances
were given. Would the hon. Minister enlighten the House with the details as to how
many of them have been fulfilled within three months and how many of them are
pending. | want breakup details.

DR. L. MURUGAN: Sir, | have the break-up, which | will provide to the hon. Member.
In the last three years, the total number of assurances given was 913. And, in the last
three years, the number of assurances implemented was 583 and the pending
assurances are 330. Sir, an assurance has to be fulfilled within three months. Some
of the assurances could not be fulfilled in time because of policy issues or because
they required some amendments, etc. So, their time was extended. The Committee
on Government Assurances extends the time from time to time. Thank you, Sir.

ot wrip R Mg 99l g8iey, U Hevar! & forv fool 9 g=yare| 3y g9
PRI & &7 BT 519 BT H Pls TN AT ST 8.

it T : 3T A HE ! HaTe Yfy|
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it wfepfE Mifger: W%, H S & HUR 3 X1 § 519 8IS H Py YRANY AT 11
g, dl IUHI dcol HIH! 9 Sl 8, 39 919 Bl 8 99 9d & AR gy
Parliamentary Practices and Procedures H &T9¥ # ST Y UTPIRY & $HUR THRAT A
T oft ST B

TR, X7 U BICT AT FaTd TP STRT J I8! & fh 331 8199 H, 3 <IN 4,
et fop g forar 7, 38 <=IR |, IRT U AaTd T fob T va. 9o, THUTTST
STg H31 D1 oiex folad €, S9! crsadss Rells 3R cgades focos RS
S o U BT T iy NS TN 2, SHBT YRING T ‘yes’, AT Hal b I
Sqrg el e 8, O TRIRY o7 6 3@ 3 Siard frefdl| § S @ § o 89
TGN BT 1 M7 e 3l Sft & Is8i R @ for@n 9rdn &, sl Rerg T8,
H3r1 1 W for@r Sl &, by Rels T8l § I8 S0 gredl g fb Sid g+ §u
Al & oY SMU® Ga BT AR B, S UTARY B8 H AT 7T 21, IHBI
LA R T8?

MR. CHAIRMAN: Shaktisinh Gohil, just a minute. You are required to ask in specific
terms that you wrote a communication, but that has not been replied. You want an
answer without spelling out facts. Ask direct. .. (Interruptions)..

SHRI SHAKTISINH GOHIL: Sir, | have given the facts.

MR. CHAIRMAN: Which facts have you given?

SHRI SHAKTISINH GOHIL: Sir, that was my question. In my question....

MR. CHAIRMAN: Shaktisinhji, thae I8 BIdT & & Td F9< IS - I8 U5 39
IRIG Bl %I@T, STGT STE1d ol AT It is not a place to make a general remark.
Now, hon. Minister.

it foove RGTS: 9=, <11 HaTel A0 9ew = {6 &, 98 99 a1 9efad &, dfe
B I Ul & b TIfTamie & 3iaR Sl &H STa1d od & 3R Sl UIIRNY <d &, $bl
Qe T IR BT & IR T4 AT H3T DI, T H3ll SIl D1 9 foed &, il IHDT WK
3T BT &1 9% IR H 49 I8 W f¥cd # (R d’A &l Svxd el 2
.. (TAHT)...

ot wifepfRie Mixer: M= eI fea ol
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11 forea RISTI: o 3 e Sfama <91, 1 R &9 i1 a1 <91 ..(Fae)... S,
let me be very categorical because we must put the record very straight. The
commitment or the assurance given are not part of the parliamentary proceedings, let
us not confuse that. As a matter of courtesy, why only Minister, any letter written to
any office must be normally replied, must be responded. That is a courtesy. But
there is no bounden rule or regulation that a personal letter has to be replied.
But,... (Interruptions).. 14 F MU qggd Y TRIh W, ITW YId & 1 g7 I&T ?g",
R e ¥ 39 A8 W TIh Sld 8 ) TR, R 37U ofex fordT 8 3R |qa+ 4
assurance T &, 34 g3 98 Ud faegy, Sigl dab A knowledge H &, 59 TRE &I
personal X ST office | forad %\;, TP STETd S+ BT assurance T %\r, BECIGEER]

knowledge H TT&1 21 ... (Interruptions)..

MR. CHAIRMAN: One minute. The hon. Member has in categorical terms asserted
that the question was framed on a fact situation, which the hon. Member has to
substantiate during the course of the day. Now, Dr. John Brittas.

DR. JOHN BRITTAS: Sir, | would be very factual and | would be very precise and
base my question on the documents available on Rajya Sabha Websites.

MR. CHAIRMAN: Now ask your supplementary.

DR. JOHN BRITTAS: Sir, my supplementary is that since it involves the prestige of the
House and also the Chair, it has been noted that 17 assurances given to me
overwhelmingly have not been responded to. And the second facet is that the Special
Mentions raised here need to be responded by the Ministers which most of them are

MR. CHAIRMAN: Don’t deviate. Don’t deviate.

DR. JOHN BRITTAS: So, my question, specific question, to the hon. Minister is that if
the concerned Minister is unable to fulfil the assurance, will there be a mechanism to
write to the concerned Member within three months ?

SHRI KIREN RIJIJU: | welcome this question as well as the suggestion. We have a
mechanism which is put into place, and the Minister of State for Parliamentary Affairs,
Shri L. Murugan, has already given an exhaustive answer; and it is in the record also.
When it comes to the Special Mention, Calling Attention or matters raised under Zero
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Hour, or, for that matter, under any other rules, | also personally feel, and, as a
Minister of Parliamentary Affairs, | assure that these are to be responded well on time.
But as far as the Government assurances, which are given, are to be fulfilled within
three months’ period, and, subsequently, if there are certain reasons which have
prevented in fulfilling the assurance within three months, then extension of the
assurance is sought. That is a parliamentary system. There are certain things in the
functioning of the Government which result in not fulfilling the assurances. So,
extension is always a provision not only in India but also in all the parliamentary
democracies in the world. Yesterday in the all-party meeting also, this matter was
raised by many of the floor leaders that the Zero Hour or Calling Attention and other
issues must be responded on time. | will, definitely, convey this matter to all the
respective hon. Ministers. Thank you.

MR. CHAIRMAN : Question No. 5. Shri C.Ve. Shanmugam.
Hon. Members, for information, whenever | say, Question No., the hon.
Member has to rise and only say, ‘Question No.” So, say, Question No.

SHRI C.Ve. SHANMUGAM: Question No. 5
MR. CHAIRMAN: Yes. Now, Hon. Minister.
Greenfield Airport at Hosur, Tamil Nadu

*5. SHRI C. VE. SHANMUGAM: Will the Minister of CIVIL AVIATION be pleased to
State:

(a) whether it is a fact that Government has decided to set up a new greenfield
airport at Hosur, Tamil Nadu;

(b) if so, the details thereof and if not, the reasons therefor;

(c) the details relating to the proposed site of the greenfield airport, the proposals
regarding land acquisition for this purpose, the distance from Hosur town, the
expenditure expected to be incurred and allocated for the propose in this
financial year, etc.?

THE MINISTER OF CIVIL AVIATION (SHRI KINJARAPU RAMMOHAN NAIDU): (a) to
(c) A statement is laid on the Table of the House.
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Statement

(a) and (b) Government of India (Gol) has not received any proposal for 'Site
Clearance' under Greenfield Airports Policy, 2008 from State Government of Tamil
Nadu (GoTN) or any Airport Developer for construction of a Greenfield Airport at
Hosur, Tamil Nadu.

(c) Does not arise.
MR. CHAIRMAN: Supplementary one. Mr. Shanmugam.

SHRI C.Ve. SHANMUGAM: Mr. Chairman, Sir, the hon. Minister has stated that the
Government of India had not received any proposal from Government of Tamil Nadu
contrary to the claims made by Chief Minister of Tamil Nadu. | would like to state that
there are some doubts about the non-consideration of the proposal at Hosur
Greenfield Airport because the concession agreement signed between the Centre and
the Bangalore International Airport Limited contains a clause against setting up a new
Greenfield Airport within an aerial distance of 150 kilometres radius till 2033 for the
benefit of industrial contractor, ignoring the industrial development of Tamil Nadu. Mr.
Chairman, Sir, | would like to know whether the Government of India would consider
setting up a Greenfield airport at Hosur considering the industrial development that is
taking place in and around Hosur.

MR. CHAIRMAN: Good. Hon. Minister.

SHRI KINJARAPU RAMMOHAN NAIDU: Hon. Chairman, Sir, first of all, | would like to
start with a comment which you have made saying, “You are looking very attractive
today.” | agree, Sir. No doubt about it. But what is also looking attractive today is
‘Civil Aviation.” Out of 15 questions that are listed today, the Starred Questions, 9 of
them are from Civil Aviation. ...(Interruptions)... Sir, | would like to thank all the
Members of this House for giving a lot of enthusiasm and a lot of attention to the Civil
Aviation. ...(/nterrupt/ons)... | am coming to the question. This is the first time that |
am answering a question in Rajya Sabha.

MR. CHAIRMAN: Yes, please.
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SHRI KINJARAPU RAMMOHAN NAIDU: So, | wanted to make some comments on
the Ministry of Civil Aviation. Regarding the Hosur Airport, whenever a Greenfield
airport has to be constructed, the proposal actually comes from the State itself.
That is why we have categorically mentioned in the answer also that no proposal as
such has been received by the State Government and we stand by it.

MR. CHAIRMAN: The House stands adjourned to meet at 2.00 p.m.
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part -I to this Debate, published electronically on the Rajya Sabha
website under the link httos ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two of the clock.

MR. CHAIRMAN /in the Chair.
PAPERS LAID ON THE TABLE

SHRI PRAMOD TIWARI: Sir...
MR. CHAIRMAN: No one should speak unless | give time. Please take your seat.
...(Interruptions )... | will give time. Take your seat. Now, Papers to be laid on the

Table - Shri Pankaj Chaudhary.

The Economic Survey, 2023-24

T s=rera # wow Wt (ot daee Aled) ¢ wEIGy, # witgwg uRkRidne afed anfre
HHIET, 2023-24 H1 Yeb T (SIS AT 21 H) AT IeeT U @l §l

MR. CHAIRMAN: Shri Pramod Tiwari.

it yIg o« E=, # ST 95 SMHRI §1 IS SMMUG! & U §9d & gl
...(A)...

* Not recorded.
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MR. CHAIRMAN: Nothing will go on record. This will not go on record. This is
inappropriate. ...(Interruptions)... LI S, Q%QI This is inappropriate.
...(Interruptions )... This will not go on record. This is surely not expected of senior
Members. ...(Interruptions)... There was an assurance to me in my Chamber that
Shri Jairam Ramesh would never speak while sitting and he would speak after getting
permission. The Leader of the House was present and, right now, he has not taken
even five minutes to violate it. You violated it. Jairam Rameshji, | warn you. You
spoke while sitting. ...(Interruptions)... The Leader of the House.

THE LEADER OF THE HOUSE (SHRI JAGAT PRAKASH NADDA): For my colleague,
| would say in a lighter vein that old habits die hard.

21 wHie At : IR, g8 g7 9189 IR ORT BT QR AT B ... (FGEH). ..

SPECIAL MENTIONS

MR. CHAIRMAN: Now, we will take up the Special Mentions. Hon. Members, we
are accommodating today all the Special Mentions received. Shri Kartikeya Sharma.

Need for an Indigenized English proficiency test

SHRI KARTIKEYA SHARMA (Haryana): Sir, the IELTS (International English
Language Testing System) and the TOEFL (Test of English as a Foreign Language)
exams, amongst others, are pivotal for Indian aspirants seeking education and
opportunities abroad.

(MR. DEPUTY CHAIRMAN in the Chair.)

These exams serve as a standardized measure of English proficiency, required by
universities and immigration departments in English-speaking countries. The industry
surrounding these exams has grown significantly post Covid-19, making it an multi-
billion dollar industry with ever increasing volumes of aspirants registering for these
exams.

One significant issue is the high cost associated with taking these exams.
Every year, lakhs of Indian aspirants appear for these exams, the fees for which is

Content Page t



66

[RAJYA SABHA]

usually upwards of INR 10,000 per exam. This also indicates that an hefty annual
revenue of several billion dollars is being generated for foreign entities conducting
these exams. This cost is exacerbated by additional expenses, such as coaching
fees, study materials, repeated attempts, and lack of adequate exam centres
entailing to high travel costs as well.

Considering the said facts, it would only be appropriate that India comes up
with an indigenous English proficiency test, catering to the needs and aspirations of
Indians. | request Ministry of Education to take initiative of formulating a world-class
test based on internationally-accepted standards and make joint efforts with the
Ministry of External Affairs to create its acceptance throughout the countries with
global education hubs. This shall not only afford ease of access for an economically
challenged aspirant but also democratize the mechanism of learning English as a
means of gaining higher education from foreign lands.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Shri Kartikeya Sharma: Dr. Sasmit Patra
(Odisha), Dr. Fauzia Khan (Maharashtra), Shri A.A. Rahim (Kerala) and Dr. John
Brittas (Kerala).

Shri M. Mohamed Abdulla, not present; Shri Sant Balbir Singh, not present;
Shrimati Jebi Mather Hisham, not present; Dr. John Brittas. Demand for setting up
All-India Institute of Medical Sciences in Kozhikode District of Kerala.

Demand for setting up AIIMS in Kozhikode, Kerala

DR. JOHN BRITTAS (Kerala): Sir, in an effort to address regional disparities in the
accessibility and affordability of advanced tertiary healthcare services across the
nation, the Government has been establishing new All India Institute of Medical
Sciences (AlIMS) in various States under the Pradhan Mantri Swasthya Suraksha
Yojana (PMSSY) initiative. A total of 22 AlIMS have been announced so far under this
scheme in various States, except Kerala. Kerala is perhaps the only major State in
the country that does not have an AIIMS. The demand to set up an AIIMS in Kerala
dates back over a decade. Though the State of Kerala has remarkable feats in the
healthcare sector, the absence of a Union Government-funded Institution of National
Importance for tertiary healthcare and research remains a significant gap.
Recognizing this, Government of Kerala has already identified and proposed Kinalur in
Kozhikode District as a suitable location, equipped with all necessary facilities to cater
to the requirements for the establishment of AIIMS. However, despite repeated
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appeals from the State, a definitive decision from the Union Government is still
awaited. In an answer to a written question raised by me in Rajya Sabha on July 25,
2023, Government revealed that the proposal for AIIMS in Kerala has not been
approved in the current phase of PMSSY.

Therefore, | earnestly and fervently urge upon the Government to review its
stance and expeditiously grant approval for the establishment of AIIMS at Kinalur in
Kozhikode district in Kerala.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Dr. John Brittas: Dr. Sasmit Patra
(Odisha), Shri A.A. Rahim (Kerala), Shri Haris Beeran (Kerala), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Shri Sandosh Kumar P (Kerala), Dr. Fauzia Khan
(Maharashtra), Shri M. Mohamed Abdulla (Tamil Nadu) and Dr. V. Sivadasan
(Kerala).

Shri K.R.N. Rajeshkumar, not present. Shri Haris Beeran. Concern over
Exponential Increase in Airfares being charged by the Airline Companies.

Concern over exponential increase in air fares being charged by the airline
companies

SHRI HARIS BEERAN (Kerala): Sir, | am raising the matter regarding the exponential
increase in airfares being charged by the airline companies with particular reference to
the Gulf region. Rule 134 of the Aircraft Rules states that there cannot be any
monopoly or cartelization with regard to the airfares. The DGCA is the appropriate
authority in this regard. The majority of expats in the Gulf area are engaged in blue-
collar jobs. They face excessive airfares, particularly on Air India Express. It is also
pertinent to note that there are numerous complaints against Air India Express
regarding irregular price hikes, inconsistent flight schedules and abrupt cancellations.
On 9th May, 2024, 85 Air India Express flights (out of 380) were cancelled across the
country, and, on 12th May, 52 flights were cancelled. More than 400 flights were
cancelled and re-scheduled within two weeks in May alone. Further, the user fee at
Thiruvananthapuram Airport has been hiked by 50 per cent by the Airport Economic
Regulatory Authority, which significantly impacts air travel and tourism sector in
Kerala. In this background, | request the hon. Minister for the Civil Aviation to direct
the DGCA to perform its statutory duties, cap the airfares and penalize those airline
companies which are in breach of the Aircraft Rules.
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MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Shri Haris Beeran: Dr. Sasmit Patra
(Odisha), Shri A.A. Rahim (Kerala), Dr. John Brittas (Kerala), Dr. Kanimozhi NVN
Somu (Tamil Nadu), Shri Sandosh Kumar P (Kerala), Dr. V. Sivadasan (Kerala),
Shri Jose K. Mani (Kerala), Dr. Fauzia Khan (Maharashtra), Shri M. Mohamed
Abdulla (Tamil Nadu) and Shrimati Jebi Mather Hisham (Kerala).

Now, Shri Pramod Tiwari. Demand to Approve Unchahar-Amethi Rail Line
Project.

Demand to approve Unchahar-Amethi rail line project

st e fadt (o) - 98Iey, $AER-3Mel Xd g URIeH, [TddT
RIS 26 TR, 2013 BT foram 127 21, 3791 1 Yord BT AR BT SAGR B T2 Bl
Hecaqul URIISTT &1 §9 TRITSTT § A1 Nerd ICLAI b AT BT YRGS B T5
g1 X AR B Fd1g 66.17 T SFATT 1 T8 U AR 4R 81 Il DI SIS

groige B SIABIR W1 TIR 81 gl &, oifdh g &l 91 & b b g7 4
31erep Y I ST P ITao[E I8 TRIISHT HER § ACH! g &

Ig RIS ISR, T, UdTITe 3iR ST & Hamiyal & forw Sha=
YT 81 I & & frardt Redi & 719 ¥ U6-goN 9 1S ¥ S gV &l S9d
3TN HATER AR WS & d1g AR BT Big AieT A1eH T2l 81 37Sel, Falld IR
ST & I Dls cadl AdT WY TET &1 37T I8 URYISHT &I dTRII] Dl TG AT
R

gaforg, # Vol #31 W 59 YRS B e H e Ho™] o BT 318 Bl 5,
FAIT T8 A STl b 2 H B

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Pramod Tiwari: Dr. John Brittas
(Kerala); Dr. V. Sivadasan (Kerala); Dr. Sasmit Patra (Odisha); Shrimati Jebi
Mather Hisham (Kerala); Dr. Kanimozhi NVN Somu (Tamil Nadu); Shri M. Mohamed
Abdulla (Tamil Nadu) and Shri Neeraj Dangi (Rajasthan).

Now, Shri P. Wilson; not present. Dr. V. Sivadasan. Concern over Rail

Infrastructure and Services in Kannur.
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Concern over rail infrastructure and services in Kannur

DR. V. SIVADASAN (Kerala): Sir, rail infrastructure and services in Kannur require
immediate attention from the Government. Due to insufficient number of tracks, trains
are halted at various stations for hours. The number of train services from Kannur
Station to the south and north is insufficient. The situation is such that after 9 p.m.,
there are no passenger trains to travel to south till early morning. The passengers who
need to reach the State capital are left with few options and this situation needs to be
changed immediately. The infrastructure at the Kannur Railway station is also in a
pathetic condition as the number of platforms is insufficient and due to the lack of
functioning lifts, even the differently-abled are forced to walk up and down the stairs.
There are no toilets in platforms which cause hardship for the passengers especially
women, elderly and the differently-abled. The number of general coaches in long
distance trains has been cut down. This has badly affected the ordinary commmuters.
Urgent steps should be taken to increase the number of general coaches in all trains. |
urge the Government to take immediate steps for improving the rail infrastructure and
services in Kannur. Thank you, Sir.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Dr. V. Sivadasan: Dr. John Brittas
(Kerala); Dr. Sasmit Patra (Odisha); Shri Sandosh Kumar P (Kerala); Shri M.
Mohamed Abdulla  (Tamil Nadu) and Shri  A.A. Rahim (Kerala).
(Ends)

Now, Shri Chunnilal Garasiya; not present. Shri Sandosh Kumar P, on
Demand to Change the Name of Kerala to Keralam.

Demand to change the name of Kerala to Keralam

SHRI SANDOSH KUMAR P (Kerala): Sir, the demand to change the name of the
State of 'Kerala' to 'Keralam' is a long-pending request from the people of the State.
Since the State's name should reflect the history, culture and heritage of the people
living in the State, the demand to change the existing name to an Indigenously-
originated name is genuinely acceptable. Recently, the Kerala Legislative Assembly
has unanimously passed a resolution asking the Central Government to change the
State's name to 'Keralam officially’. 'Keralam' implies the land of Kera - coconut-
tree. It was the 'Aikya Keralam' movement in the 1920s which called for a separate
State based on linguistic grounds for those who speak Malayalam. In 1956, a State for
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Malayalam speakers was eventually formed. But the First Schedule to the
Constitution used the name Kerala instead of Keralam. Last year also, the State
Government had submitted the same demand to the Central Government. However,
the Union Home Ministry reviewed the Kerala Government's resolution and
recommended some technical modifications. Since independence, many states,
cities and districts have changed their names in tune with the rising demands of the
people. Uttaranchal became Uttarakhand in 2007; Orissa was renamed Odisha in
2011. Bombay was renamed Mumbai; and Madras became Chennai. Hence, the
Central Government can take steps to change the name of Kerala to Keralam as well.
| strongly demand that the Government should take proactive steps to alter the name
of the state to Keralam at the earliest.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Sandosh Kumar P: Dr. John
Brittas (Kerala), Shri Jose K. Mani (Kerala), Shri M. Shanmugam (Tamil Nadu), Dr.
Sasmit Patra (Odisha), Shri M. Mohamed Abdulla (Tamil Nadu), Shri A.A. Rahim
(Kerala), Dr. V. Sivadasan (Kerala) and Shri K.R.N. Rajeshkumar (Tamil Nadu).

Concern over delay in completion of National Highway projects and its poor
maintenance in Odisha

SHRI MUZIBULLA KHAN (Odisha): The situation of National Highways (NHs) in
Odisha is currently dire, characterized by significant delays in NH projects and their
poor maintenance. One prominent example is the Cuttack-Sambalpur National
Highway project, which has become a source of immense frustration and
inconvenience for the people of Odisha.

Many NH projects in Odisha are experiencing massive delays, leading to
prolonged construction periods and disrupted traffic flow. This not only impacts
commuters but also affects businesses and local economies dependent on smooth
transport routes.

The maintenance of existing NHs in Odisha is substandard, with potholes,
uneven surfaces, and inadequate signage posing serious safety hazards for
motorists. This lack of upkeep contributes to increased accidents and travel
discomfort. The Cuttack-Sambalpur NH project exemplifies these issues, where
incomplete construction, frequent roadblocks, and unclear timelines have caused

Content Page t



[ 22 July, 2024 ] 71

significant hardships for residents and travelers alike. The prolonged nature of this
project has disrupted daily routines, hampered logistics, and increased travel costs.

| urge the Government to ensure proper maintenance of National Highways in
Odisha.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Muzibulla Khan: Dr. John
Brittas (Kerala), Dr. Sasmit Patra (Odisha), Shri M. Mohamed Abdulla (Tamil
Nadu), Dr. V. Sivadasan (Kerala) and Shri A.A. Rahim (Kerala).

Need to expedite track-doubling project in the Villupuram-Thanjavur mainline section
of Southern Railway

SHRI' M. SHANMUGAM (Tamil Nadu): Sir, the people of Thanjavur delta are
demanding for the track-doubling project in the Villupuram-Thanjavur mainline section
via Mayiladuthurai and Kumbakonam. This line will be passing through popular tourist
and religious destinations like Chidambaram, Vaitheeswaran Koil, Mayiladuthurai and
Kumbakonam. The main line is an old line and is already saturated though the
passenger traffic and goods traffic has increased. The project is pending for a long
time.

The survey for the whole project is already completed and | assure the
Railways that this line being a busy line and giving good occupancy in passenger
traffic, they will get good return.

| would therefore urge upon the hon. Minister of Railways and the hon. Minister
of Finance to make adequate budgetary allocations for this doubling project work so
that the work can be started at the earliest and the project would be operational in the
near future.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri M. Shanmugam: Dr. John
Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Dr. Sasmit Patra
(Odisha), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. V. Sivadasan (Kerala), Shri
A.A. Rahim (Kerala), Shri R. Girirajan (Tamil Nadu), Shri Sandosh Kumar P
(Kerala), Shrimati Jebi Mather Hisham (Kerala) and Shri K.R.N. Rajeshkumar
(Tamil Nadu).
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Extension of defence corridor of Chitrakoot-Jhansi, Kanpur and Lucknow up to
Etawah and Auraiya districts

el T 6 AGUHT (STR USR) : SUFHIIT ABIGY, AR Here #3i1 Sff &
g § P WRBR R & IAGT bl AIcdTed B g o2l H (A= M1 B
I BN TET fohg BIRSR BT WG B BT AT 9Ts TS 21 591 A H SN
TSR & 3R], JANG, AETS, BYR, e a1 il H [$ha BIRSR IRaTiad
gl HBISY, IR USe & ARIT IAT SeIa] SIS HIferd efte 9 A e &
3y URTRARTN # YA €1 <M1 81 SMde S<R Ueel & Seacd fR1e &% arel
SFUG] H ¥ Ud ©, U QI STUGl H SNEIRE [ & Sl & HROT ATl bl
RISHIR & oY & 28Rl H ST gsdl 81 HEIGd, H 3 A1e0H A AReBR 3 e
BRI g o RSB BINSR & o7y =~ Fagpe - ST, SR T dETs BINSR
D1 fIRIR geTal AT 3MRAT STAYG T [HAT TG S48 ST9s Sl 921 fage |
JaoRdS TAUHd & HIH ¥, BIYR H S g Vel AN §RT A @S 4 3R] -
G, YYD A WY S §U 81 TS BINSIR & SIHI STUGl deb IR 3 &3 |
B &1 T3 FHEAIB & AT B ARl DI ISR & Y JqER Y Bl Hebdl|
SR

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shrimati Geeta alias Chandraprabha:
Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu) and Dr. Sasmit
Patra (Odisha).

Demand of measures for the welfare of duck farmers

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | would like to draw the kind
attention of the House to the distress faced by duck-rearing farmers in Kerala, who
are continually losing their livelihoods due to the intermittent outbreaks of bird flu
(avian influenza). The bird flu scare has resurfaced in Kerala, particularly in the
Alappuzha district. Thousands of birds, predominantly ducks, have either died or
been culled in recent years. Besides ducks, the infection can also affect hens, quail,
geese, and other ornamental birds. The virus outbreaks have become an annual
issue. Early confirmation of these outbreaks is crucial to limit culling to smaller areas
and prevent massive economic losses for farmers. Farmers need proper scientific
advice to manage such situations effectively. Regular monitoring of wild aquatic birds
and bird-poultry-wetland interface is essential to understanding the prevalence of
avian influenza viruses. A year-round surveillance mechanism for migratory birds is
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also vital to understanding their role in spreading the virus. Simply banning duck-
rearing for a period is not a sufficient measure to contain bird flu. Local communities
are bearing the brunt of these outbreaks, facing substantial economic losses that
undermine their livelihoods.

| urge the Government to take immediate action to establish a National Institute
of High-Security Animal Diseases (NIHSAD) in Alappuzha, similar to the one in
Bhopal, to enable early detection and confirmation of the virus. Additionally, a special
financial aid package should be granted to support farmers who have incurred
significant losses.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shrimati Jebi Mather Hisham: Dr.
John Brittas (Kerala), Shri Sandosh Kumar P (Kerala), Shri Jose K. Mani (Kerala),
Dr. Kanimozhi NVN Somu (Tamil Nadu), Shri A.A. Rahim (Kerala), Dr. Sasmit Patra
(Odisha), Shri M. Mohamed Abdulla (Tamil Nadu) and Shri Neeraj Dangi
(Rajasthan).

Demand for Banking Licence for the District Central Cooperative Bank in Namakkal
District, Tamil Nadu

SHRI K.R.N. RAJESHKUMAR (Tamil Nadu): Sir, | rise to bring to your attention the
urgent need for a banking license for the District Central Cooperative Bank in
Namakkal District, Tamil Nadu. In 1996 Namakkal District was bifurcated from Salem
District. The Namakkal District has emerged as an economic hub with a strong
presence in dairy and poultry farming. The majority of the district's population is
engaged in agricultural activities. Various Cooperative Societies, including Agriculture
Credit, Dairying, and Handloom Weavers Societies operate within the region.
Considering the district's economic importance and substantial deposits, around
Rs.1,000 crore, contributed by societies and the public of Namakkal District to the
Salem District Central Cooperative Bank, the Government of Tamil Nadu formed a
committee to conduct a possible study for the establishment of a new District Central
Cooperative Bank in Namakkal District. The committee recommended establishing
the Namakkal District Central Cooperative Bank. Acting on this recommendation, the
bank was duly established and registered under the Tamil Nadu Cooperative Society
Act, 1983. The bank commenced operations on 13th March, 2024. In this regard, an
application for a banking license has been submitted through NABARD to the RBI for
the District Central Cooperative Bank in Namakkal District. | request the Ministry of
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Finance to look into the matter for granting a banking license to the District Central
Cooperative Bank of Namakkal District in Tamil Nadu.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri K.R.N. Rajeshkumar: Dr. John
Brittas (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr. Sasmit Patra
(Odisha), Shri M. Shanmugam (Tamil Nadu), Shri R. Girirajan (Tamil Nadu) and Dr.
V. Sivadasan (Kerala).

Demand to approve the Thanjavur —Pudukkottai — Madurai railway line

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, since 1925, the Thanjavur—
Pudukkottai—Madurai railway-line has been a long-cherished project for people from
all walks of life. This dream project is almost one century old. The plan for this
railway-line was made during the British period, and land markings were established.
The stones used for land markings are still available. Thanjavur is also known as
Southern Capital of Hindu Religion. It is home to the UNESCO site called the 1000-
year-old Granite Big Temple, and has many other important heritage sites and tourist
attractions, surrounded by key Navagraha temples. Pudukkottai is one of the
important central districts in Tamil Nadu, with significant commercial connections to
Thanjavur and Madurai. It has commercial and trading links with many wholesalers all
over India. But sadly, the Thanjavur— Pudukkottai—Madurai Railway line is a 100-
year-old dream railway line for Tamil Nadu people still in papers. It will benefit more
than 5 districts in Tamil Nadu, including Thanjavur, Sivagangai, Pudukkottai, Trichy,
and Tiruvarur. Also, it will provide direct and the shortest rail connectivity from North
to Southern areas. However, it is yet to be placed in the Pink-Book. This line will
benefit both passengers and freight movements, particularly from Tuticorin and
Rameswaram to other areas, as the existing lines are mainly used for passenger train
movements. Also, this project will have a high rate of return. Hence, | humbly request
the hon. Minister of Railways to immediately look into this issue with utmost priority
and take necessary steps to approve the same.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri M. Mohamed Abdulla: Dr.
Kanimozhi NVN Somu (Tamil Nadu), Shri K.R.N. Rajeshkumar (Tamil Nadu), Shri
M. Shanmugam (Tamil Nadu), Shri R. Girirajan (Tamil Nadu), Dr. John Brittas
(Kerala), Shri Sandosh Kumar P (Kerala), Dr. V. Sivadasan (Kerala), Shri A. A.
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Rahim (Kerala), Dr. Sasmit Patra (Odisha) and Shrimati Jebi Mather Hisham
(Kerala).

Id g’ g ST, IMIdT W3 HIF 8 - Demand to stop the cultivation of
paddy in Punjab.

Demand to stop cultivation of paddy in Punjab

SHRI SANT BALBIR SINGH (Punjab): @Sir, Punjab which fed the people of the
country during the Green Revolution period and filled the country's granary is currently
paying a heavy price. The excessive use of chemical fertilizers and pesticides in
Punjab has turned the prosperous state into a cancer zone. Farmers of Punjab are
stuck in crop cycle of wheat and paddy. The Government adopted the Minimum
Support Price (I\/ISP) policy to meet the Central grain storage requirements on the
farmers of Punjab since 1973. Now every year the area under paddy is increasing in
Punjab. Due to this, the pressure on the underground water is also increasing.
During paddy cultivation, where the vast water storage is being affected, handling of
the paddy stubble afterwards also remains a major challenge every year. Every year,
precious lives are lost due to accidents due to this smoke. Therefore, the paddy crop
is not suitable according to the climatic conditions of Punjab. Pond-irrigation is
required for the paddy crop, which has led to dangerous groundwater depletion in
more than three-fourth blocks in Punjab. Now in Punjab, there is no life without
submersible motors for irrigation of crops. These tools have become the cause of
debt for the farmers. | urge the Government to take suitable measures to stop the
cultivation of paddy in Punjab.

ot ITUMITT : I g g S, s sl & ey o, <ifeed dorel 9 ugTl
AT AGR, Sl 3Yes TRT BT 8, 3T d81 U¢ D ol HUAT 5 91 Bl &1
R | A ST, 31T AR MYDS| ... (FGLH).... Please.

Demand for establishing a single window clearance system for doctors looking to start
hospital

DR. AJEET MADHAVRAO GOPCHADE (Maharashtra): Sir, it has been reported that
all health insurance claims will now be processed through a single window called the

@ English translation of the original speech delivered in Punjabi.
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National Health Claims Exchange (NHCX), which will be utilized by hospitals and
insurance companies. The National Single Window System (NSWS) is a digital
platform designed to assist in identifying and applying for approvals based on specific
business requirements (https://www.nsws.gov.in/). Many State Governments are
currently offering a Single Window Clearance System, which grants clearances within
a specified timeframe to attract investments. Additionally, the Central Drugs Control
Organization has recently implemented a Single Window Clearance System, which is
a positive development. | strongly urge the Central Government, in collaboration with
State Governments, to explore the possibility of establishing a uniform Single Window
Clearance System for doctors looking to start hospitals. Thank you very much.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by hon. Member, Dr. Ajeet Madhavrao Gopchade: Dr.
Sasmit Patra (Odisha), Dr. Bhim Singh (Bihar), Shri Amar Pal Maurya (Uttar
Pradesh) and Dr. Anil Sukhdeorao Bonde (Maharashtra).

Demand to increase the number of general class coaches in trains

£t 9 Rrg (RER) : weigy, 31u <91 & <fFe Sfigq § Yard U qgcaqul it
T 81 8% [ ol ST Xl 1 WETRT bR 37U+ Il b Ugdd ol Nold = 44l
oAl | BRE THT &1, AC-2 Tier, AC-3 Tier bl &) IAT 9315 ©, offhs ATIRUT
Aol P el F TIAR TN 970G 21 VA H g9 DIl § AT AT 98¢ BN 3l
ST 81 IRy [d8R, TR U ¥l 3R SIRES & YRl Ao1gR] Bl g9 g fadadd
Bl &1 U HOTGR WIADR U4, BRI b 3R IR (Sl H GHHR ITAT B Dl 1 &
S &1 37 : 39 W H H WRBR BT TSN BRI §Y Nall § AIERY $07) & fSai
DI W1 ¢ o AN AT §, dlich FHATST BT IR ARSI A e I BT

dzdN ol 3ST Hh|

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Dr. Bhim Singh: Dr. Anil Sukhdeorao
Bonde (Maharashtra), Shri Amar Pal Maurya (Uttar Pradesh), Dr. Sasmit Patra
(Odisha) and Dr. John Brittas (Kerala).

Withdrawal of 18 percent GST on Kendu leaf for the welfare of tribal
communities in Odisha

DR. SASMIT PATRA (Odisha): Mr. Deputy Chairman, Sir, Kendu leaf is financial
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backbone of about 10 lakhs Kendu leaf Pluckers, binders and seasonal workers of
Odisha, mostly tribal mothers and sisters. The tribal people collect the leaves as part
of their right defined under Scheduled Tribes and Other Traditional Forest Dwellers
(Reoognition of Forest Rights) Act, 2006. They have the right to procure and sell
these products. Imposition of GST (18 per cent) on Kendu leaves is adversely
affecting the Kendu leaves trade. This, in turn, affects the livelihoods of Kendu leaves
Pluckers, binders and seasonal workers and implementation of social security and
welfare measures for them. In the interest of the livelihoods of the Kendu leaves
dependent community, it is urged upon Government of India to withdraw the
imposition of GST on Kendu leaves for the greater interest of the tribals in Odisha.
Former Chief Minister of Odisha wrote to Government of India on 25" November, 2022
requesting for withdrawal of GST on Kendu leaves. In the 48™ GST Council meeting
held on 17th December, 2022 Odisha's then Finance Minister had also raised the
demand for exemption of Goods and Services Tax (GST) on Kendu leaf. The Biju
Janata Dal has been relentlessly seeking the withdrawal of GST from Kendu leaf. The
withdrawal of GST on Kendu leaf will strengthen and empower about 10 lakh tribal
mothers and sisters. Complete withdrawal of the imposition of GST on Kendu
(Tendu) leaf is important. | urge the Government of India to take up the matter
proactively.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Dr. Sasmit Patra: Shri A. A. Rahim
(Kerala), Dr. V. Sivadasan (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), Dr.
John Brittas (Kerala), and Dr. Fauzia Khan (Maharashtra).

Concern over recent hike in Mobile tariff plans

SHRI A. A. RAHIM (Kerala): Sir, the recent hike in mobile tariff plans by various
service providers has caused significant financial strain on citizens, particularly those
from economically weaker sections. Mobile service providers have recently revised
their tariff plans, leading to an increase of 15 to 25 per cent in mobile phone bills. In
the current era, mobile communication is not a luxury but a necessity. It is a critical
tool for education, employment, healthcare, and overall social connectivity. The steep
increase in tariffs has placed an undue burden on households already grappling with
the economic pressure of the pandemic and inflation. Many students, workers and
small business owners rely heavily on affordable mobile services for their daily
operations. The increased tariffs have disrupted their activities, affecting productivity
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and access to essential services. It will also increase the digital divide in the country. It
is very important to consider the measures to alleviate the financial strain on
consumers.

| request the Government to take possible steps to review the tariff hikes and
explore subsidies for low income users. Also, introduce regulatory measures to
ensure that any future tariff changes are gradual and considerate of the public's
capacity to absorb such costs.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri A. A. Rahim: Dr. John Brittas
(Kerala), Dr. V. Sivadasan (Kerala), Shri Sandosh Kumar P (Kerala), Dr. Kanimozhi
NVN Somu (Tamil Nadu), Dr. Sasmit Patra (Odisha), Dr. Fauzia Khan
(Maharashtra) and Shri Haris Beeran (Kerala).

Demand for legislation on Population control in India

R AR A (STRIES): STFHYNT HBIGT T HAl NG AT S F I S|
DI ADBR AT fbel | 2019 H WAHAT fGad & Hids TR I P AN A BIC URAR Bl
IS Bl STHERT fIThIe Aidpd= 3R AHINTG L,3MMd [Aer & T Jead g<7
AR B 3R I8 IGTAR AR B 5T 8| ANTRDI Bl Wew gal, Weo ugsid,
TR AR S8, SaTAT9, R1eT 71 DR 2 AR STem R & TR g7
gead &1 fHar ST Tl 14 125 BRIS AR o 3MYR BTS © Sidich DHeId 20
BIFE! T 25 BRIS ANT 9T MR BTs & Bl ST TITdl gof G H il 9,
RIfeTaT guifed 31de U ¥ X8 Ve 81 §AR U HARDT b gl 1 4 Yo ez YA 8,
STefch STTHEET Bl &R IHR BT DI AT H TS AT 21 ST [JEDIT 3ffes SYHN
P PRI SAAIRID Y IR AR UThicres Tl b GRI ARE H WH Bl ST b e
I P AT H g1 bl &

HEIGY ,SAEIT A0 & YT A%hedrgdd 8l, offd I8 |l & @1
BT & gl Wi ST e & fRIf Uar 9 81 91q U4 1 81 {3 feft v
ITd AT B A aR STE sRige UeT 81 79 Sei 7 sRige BlaT ',
Jgf faard ggdt €, arffie SHUW! W fAudid 3R gsdl § IR 98 1R 3regdeT,
RTSTEH N ST ol oiTell &1 H ARPBIR 3 U8 DR § b g8 a1 & [ <2l &
SR R0 BT 3R I BT AT BReh IR H STTEw] R0 & IUTg

GSITY 37X I 1Y
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MR. DEPUTY CHAIRMAN: The hon. Member, Dr. Sasmit Patra (Odisha), associated
himself with the Special Mention made by the hon. Member, Shri Naresh Bansal.

Demand to introduce Tejas coaches in Howrah and Sealdah Rajdhani Express trains

SHRI SAMIK BHATTACHARYA (West Bengal): Sir, Howrah-New Delhi Rajdhani
Express is the oldest Rajdhani Express in the country. It started its journey long back
in 1969. Later on, owing to the high demands of the passengers plying between Delhi
and Kolkata and to ease down the existing pressure of bookings on the Howrah
Rajdhani Express, Indian Railways introduced the Sealdah Rajdhani Express in the
year 2000. Both these trains are presently plying with modern LHB coaches. While
initially both these trains could be distinguished by their LHB coaches as other trains
were having ICF coaches, the difference between the ordinary express trains and
these Rajdhanis have dwindled in recent years owing to modernization efforts
undertaken by the Indian Railways by way of replacing old ICF coaches of ordinary
express trains with LHB ones. Indian Railways have of late introduced more modern
Tejas coaches in several Rajdhani Express trains including Mumbai Central-New
Delhi, Rajendra Nagar Terminal-New Delhi, Bhubaneswar-New Delhi, etc.
Accordingly, | request the Ministry of Railways, Government of India to consider
introduction of modern Tejas coaches in Howrah and Sealdah Rajdhani Express
trains.

MR. DEPUTY CHAIRMAN: Now, Shri Sanjeev Arora; not present, Shri Shambhu
Sharan Patel; not present. Now, Shri Sukhendu Sekhar Ray.

Repatriation of smuggled stolen Indian antiquities from foreign countries

SHRI SUKHENDU SEKHAR RAY (WEST BENGAL): As per reports published in
indianculture.gov.in and various news reports published in national dailies till recently,
it appears that many Indian antiquities stolen from different temples and museums
across the country were smuggled out from time to time found to be stored in various
museums and private galleries/auction centers in foreign countries. However, some
of those antiquities started being repatriated to India since past few decades due to
bilateral investigations and diplomatic initiatives taken by India and the concerned
countries. The Metropolitan Museum of New York alone returned hundreds of such
stolen Indian antiquities in 2015-2016. Again in July, 2023, US Metropolitan Museum
returned 105 trafficked Indian artefacts. Out of the latest repatriated antiquities, a few

Content Page t



80

[RAJYA SABHA]

date back to 1st century BC to 16th CE and originated from UP, West Bengal, Bihar,
South India and other parts of the country. It is not known as to where the repatriated
hundreds of antiquities are presently stored in India. | would request the Government
to inform about the exact number of antiquities recovered from foreign countries, their
places of origin and present places of storage. | would also urge upon the
Government to return the recovered antiquities originated from Chandraketugarh and
other archaeological sites of West Bengal to the State Archaeological Museum or
Indian Museum in Kolkata so that the people of Bengal can have a sight of those
invaluable artefacts and feel the pride of the past glories and rich histories of the
concerned places.

MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with
the Special Mention made by the hon. Member, Shri Sukhendu Sekhar Ray: Shri
Mohammed Nadimul Haque (West Bengal), Ms. Dola Sen (West Bengal), Ms.
Sushmita Dev (West Bengal), Dr. Fauzia Khan (Maharashtra), Dr. Sasmit Patra
(Odisha), Dr. John Brittas (Kerala), Shri A. A. Rahim (Kerala), Dr. V. Sivadasan
(Kerala), Shrimati Jebi Mather Hisham (Kerala), Shri Sandosh Kumar P (Kerala) and
Shri M. Mohamed Abdulla (Tamil Nadu).

Hon. Members, the House stands adjourned to meet at one hour after the
conclusion of the presentation of the Union Budget, 2024-25 in the Lok Sabha
tomorrow, that is, 23" of July, 2024.

The House then adjourned at forty -three minutes past two of the clock till Tuesday,
the 23° July, 2024.
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